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| REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE NGT, SOUTH
ZONE, CHENNAI IN OA No. 23 OF 2021 FILED BY SRI SANMA SOMA NARASAIAH
AND OTHERS VS UNION OF INDIA & OTHERS.

It is to submit that Sri Sama Soma Narasaiah and others have filed an
Application before the Hon’ble National Green Tribunal, Southern Zone, Chennai
(Application No. 23 of 2021) against M/s. K. Thirumal Reddy, Building Stone &
Road Metal Quarry - 4.0 Ha. located at Sy.No. 1109, Ippagudem (V), Station
Ghanpur (M), Jangaon District (9™ Respondent) and the main prayer of the

applicant is as follows:

(1) Appoint an independent experts committee to ascertain the ground
situation at Ippagudem Stone mining Quarry, stone crusher and Tar/RCC

Mix Plant run by Respondent No.9 for taking appropriate action.

(2) Direct the Respondent No. 1 to 4 to take action according to law on the
Respondent No. 9 for violating the Mining lease and mandatory
precautions fixed by way of siting guidelines by CPCB/TSPCB.

(3) Direct the Respondents 5, 6 & 8 to assess the damage caused to health of
population,  houses,  agriculture, bore wells and Ippagudem,
Rangarayigudem, Komatigudem, Kotulabad, Narasingapuram Tanda

Villages of Janagaon District of Telangana State due to the polluting
activities of Respondent No. 9.

(4) Direct the State of Telangana and Telangana PCB to implement the order

dated 5.7.2016 in O.A. No. 3 of 2016 (§Z) Suo-Motu and submit the
report.

The Hon'ble NGT, Chennai has heard the matter and passed orders dated
03.02.2021 constituting a Joint Committee comprising of

1. The District Collector, Jangaon District of Telangana State, or a Senior
Officer not below the rank of Assistant Collector or Sub-Divisional

Magistrate to be deputed by the District Collector

2, A Senior Officer from Telangana State Pollution Control Board (TSPCB)
as designated by its Chairman, |-

3. A Senior Officer from the Directorate of Mining and Geology of
concerned area and
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4, A Senior Officer from State Fnvironmental Impact Assessment Authority
(SEIAA) of Telangana State

The Hon'ble NGT directed the Joint Committee to inspect and verify the
following:

L. The committee is directed to ascertain as to whether there is any
violation of Siting criteria, comp//ance of the conditions imposed in the
environmental clearance as well as consent granted by the respective
authorities, whether the pollution control mechanism provided are
sufficient to curb the possible noise as well“%jr pollution, whether on
account of the operation of the 9" respondent unit, there is any
damage caused to nearby water bodies as alleged by the applicant and
also environmental degradation and if so, what are all the remedjal
measures to be taken to restore the same apart from imposing
environmental compensation for the damage caused to the

environment on account of the alleged illegal activities of the 9
respondent,

Il.  The committee is also directed to ascertain as to whether the 9"
respondent had exceeded the mining area or the quantity permitted
and if so, what is the excess quantity mined on account of the alleged
illegal mining and if so, what is the quantum of compensation that has
to be collected towards royalty and penalty as per the concerned rules
and also the cost required for restoring the damage caused on account
of such illegal mining.

III. The committee is also directed to ascertain as to whether there was
any health impact on account of the operation of the 9" respondent
unit, within a reasonable distance within which the possibility of the

pollution may have impact.
IV. The committee is also directed to consider the question of directions

issued by this Tribunal in O.A. No. 03 of 2016 (Suo-Motu based on the
news item published in “Eenadu” Telugu Newspaper, dated 29.12.2015
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Vs. The Chief Secretary, Government of Telangana and others dated

05.07.2016,).

V. The committee is directed to submit the report to this Tribunal on or
before 10.03.2021, by e-filing in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF along with necessary

hard copies to be produced as per rules.

In this regard, as per the Hon'ble NGT orders dt.03.02.2021, the Joint

Committee with the following officials is constituted:

a. Sri Abdul Hameed, Additional Collector (Local Bodies), Jangaon District
b. Sri P. Madhusudhan Reddy, Deputy Director, Mines & Geology,
Warangal.

c. Sri G. Gangadhar, Secretary, SEAC and representative SEIAA,
Hyderabad.

d. Sri M. Venkat Narsu, EE, TSPCB, RO-Warangal.

The Joint Committee has conducted inspection of the Building
Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix Plant on
05.03.2021 & 18.03.2021 and verified the contents of application filed
in the Hon'ble NGT. The Joint Committee also enquired with the local

people, inspection details & observations are as follows:

The petitioners in OA No. 23 of 2021 have submitted representations to the joint
committee and the content of the representations are mentioned below:

A. Sri Sama Soma Narsaiah (1 petitioner):
a. The stone crusher is operating even after expiry of the permissions.
b. He questioned about capacities for which permissions issued by the
Government and quantity of explosives being consumed.
¢. Whether any inspection has been done during the blasting
d. How the permission was issued to the crusher as there are
residential houses existing at a distance of 400 mts.

e. The agricultural crops and the public health have been affected due
to the operation of stone crushing unit.
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B. Sri Maraboina Komuraiah (e petitioner):

a. He stated that they are having acres 3.10 guntas in Sy.No. 1109,
which was given on lease basis to the management of the crushing
unit later the same land is not handing over to them and also they
have been threatened.

b. He also stated that bore wells are collapsed, houses are damaged,
birds & animals are entered in the villages.

C. Sri Pallapu Ravi (3™ Petitioner):
He stated that they are having acres 5.16 guntas in Sy.No. 1109/3, which
was given on lease basis to the management of the crushing unit later the
same land is not handing over to them and also they have been
threatened. |

Copies of the same are herewith enclosed as ANNEXURE - I).

M/s. K. Thirumal Reddy, Building Stone & Road Metal Quarry - 4.0 Ha.
located at Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon District
and M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant, extent — Acres
6.20 Guntas) is located at Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur
(M), Jangaon District. The Stone Crusher & Hot Mix Plant is located adjacent to

the stone metal quarry. The stone quarry & crusher is surrounded by

North — Approach road followed by tree plantation & Agricultural lands
Eat - Approach Road followed by Agricultural Lands

South — Village Road followed by Agricultural Lands

West — Hillock.

The details of permissions granted by the Govt. of Telangana (Mines &
Geology Department) and TSPCB are as follows:

> M/s. K. Thirumal Reddy (4.0 Ha. Building_Stone & Road Metal

uar

I.  The Government of Telangana (Mines & Geology Department) accorded
mine lease grant vide order dt: 09.09.2010 for a period up to 08.09.2020.
A copy of the same is enclosed as ANNEXURE-II,
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The DEIAA, Jangaon Distriét issued Environmental Clearance (EC) vide
Order No. 11/DEIAA-DEAC-IJN/2016-1 dated 31.10.2017 with a validity
period of 05 years or expiry date of quarry lease period, whichever is
earlier. A copy of the same is enclosed as ANNEXURE-III.

As the mine lease period expired by 08.09.2020 then EC validity also
lapsed.

The mine management has applied for extension of EC period on
12.09.2020 and the application was reviewed in the SEAC committee
meeting held on 18.02.2021 and was recommended for issue of extension
of EC. Subsequently, the issue was placed in-the SEIAA meeting held on
06.03.2021 & 20.03.2021 and the SEIAA committee noted that the earlier
EC dated 30.10.2017 is valid for 5 years i.e., up to 30.10.2022. Hence it is
decided to return the application. In this regard the SEIAA issued the order
dated 22.03.2021 stating the decision of the committee. A copy of the
same is enclosed as ANNEXURE-1V.

Further it is submitted that as per the Government instructions, the IT
section of the Department of Mines & Geology, Telangana State has
allowed issuance of dispatch permits to the existing lease holders who are
due for renewal and filed renewal applications within the stipulated time.
Extracts of the Mines & Geology Department portal on quarry leases period
is herewith enclosed as ANNEXURE — V.

As per EC, the permitted quantity is 5,76,943 m? in 05 years or 1,15,388.6
m3/annum. As per the ETS survey report dated 24.03.2021, cumulative
extracted quantity arrived at 308870 cubic metres. Detailed ETS survey
report is herewith enclosed as ANNEXURE-VI.

The TSPCB issued Consent for Establishment (CFE) to the quarry vide
Order No. 583-WGL/TSPCB/ZO-HYD/CFE/2018-2653, dated 07.02.2018 for
mining of building stone & road metal - 1,15,388.6 m*/annum. A copy of
the same is enclosed as ANNEXURE-VII.

The TSPCB issued Consent for Operation(CFO) to the quarry vide Order
No. 583-WGL/TSPCB/ZOH/CFO/2018-2688, dt: 14.02.2018 valid up -to
31.12,.2022 for mining of building stone & road metal - 1,15,388.6
m>/annum. A copy of the same is enclosed as ANNEXURE—-VIII
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» M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant):

The Stone Crusher & Hot Mix Plant, extent — Acres 6.20 Guntas is located
at Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), Jangaon
District. The Stone Crusher & Hot Mix Plant is located adjacent to the
stone metal quarry. ’

The TSPCB issued Consent for Establishment (CFE) for Stone Crusher &
Hot Mix Plant vide Order No. 508-WGL/T. SPCB/Z0-HYD/CFE/TS-
iPASS/2017-48J_ dated 28.04.2017 for production of (1) Stone Chips — 500
TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of the same is enclosed as
ANNEXURE-IX. _

The TSPCB issued Consent for Operation(CFO) to the Stone Crusher & Hot
Mix Plant vide Order No. 508-WGL/TSPCB/ZOH/CFE/TS-EPASS/ZO17-226
dated 03.11.2017 valid up to 31.10.2022 for production of (1) Stone Chips
— 500 TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of the same is

enclosed as ANNEXURE-X,

The Joint committee observation in view of Allegations made by the
petitioner and directions of the Hon’ble NGT are as follows:

L. Status of Siting guidelines:
S. Siting Criteria / guideline issued Actual distances
No| Guidelines | by the competent authority
for
1. | Building The Member Secretary, SEIAA, | As per the Joint Committee
Stone & | Telangana issued clarification | observation the actual distances
Road Metal | on siting guidelines for mining | are as follows:
Quarry projects vide dt: 15.12.2017 as
follows: Nearest habitation
Lat: The distance criteria of the | (i.e. Narsingapur thanda Lat:
17.722693 | proposed mining project shall 17.716019, Long: 79. 381715) is
Long: be as follows: 1341 meters. However there is one
79.370713 | Habitation — 500 meters small settlement comprising of 25
Reserve Forest — 50 meters houses named as Kasimnagar
Water body — 45 meters (17.723377, 79.377391) which is at
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A copy of the same is enclosed
as ANNEXURE - XI.
issued

Further, the SEIAA

amendment to siting
order dt:
11.06.2020 stating that the
(Aerial

distance) from the boundary of

guidelines vide

minimum  distance
mine lease area should be as
follows:
Nearest habitation 200
meters

Nearest water

body 50

meters

Reserve forest : 50 meters
A Copy of the order
11.06.2020 is enclosed
ANNEXURE — XIII.

dt:

as

a distance of 570 meters.

However, as per Memo No. Gen-
52/PCB/TF-BO/2001-2062, dated
11.01.2001 of APPCB, A habitation
will be considered Has any cluster
of more than 40 households or the
‘Jhanmabhoomi definition’
whichever is applicable.

In view of the above, Narsingapur
Thanda is considered as habitation
in the instance case.A copy of the

same is enclosed as ANNEXURE-
XII.

Nearest water body (Kasimnagar
kunta @ Lat: 17.724226, Long: 79.
377554) is

700 meters
Reserve forest : Nil

The stone metal

with

quarry is
complying siting

guidelines.

2. | Stone

Crusher

Lat:
17.723225
Long:
79.372848

The Member Secretary, APPCB
TSPCB)

modified siting guidelines of

(presently issued
stone crushers vide Memo dt.
07.04.2007, stating that the
minimum distance shall be

maintained is as follows:

Human habitation 800
meters
National  Highway 500

The actual distances are as follows:

Nearest habitation
thanda Lat:
17.716019, Long: 79. 381715) is

1140 meters. However there is one

Narsingapur

small settlement comprising of 25

houses named as Kasimnagar

(17.723377, 79.377391) which is at
a distance of 401 meters.

However, as per Memo No. Gen-
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metrers

State Highway / Major district
Road / any other road:100
meters

Min. land required: Around 3
5.5

depending upon surroundings.

to acres  required

The crusher preferably be
located near the quarries,
(Copy of Memo dt: 07.04.2007
is enclosed as Annexure -
XIV).

52/PCB/TF-BO/2001-2062 dat,eci
11.01.2001 of APPCB, A habitation
will be considered {_h’as any cluster
of more than 40 households or the
‘Jhanmabhoomi definition’
whichever is applicable.

In view of the above, Narsingapur
Thanda is considered as habitation
in the instance case.

The nearest road is the Village road
( Lat: 17.720812, Long: 79.
372466) which is at a distance of
174 meters.

The allotted Area is 6.5 acres

The crusher is located adjacent

to the quarry.

The Stone Crusher is
complying with siting
guidelines.
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with hose pipe.

Compliance status with conditions stipulated in Environmental

Clearance and CFO order of Building stone & road metal quarry :

a. The stone metal quarry has not adopted the wet drilling system and not
provided permanent water sprinkling arrangements on hauls roads,
loading & unloading and at transfer points for dust suppression, but

wetting of common approach road and haul roads is being carried out

. The employees are not provided with personal protective equipment.

. The quarry has not developed the green belt around the lease area as

the surrounding area is rocky terrain. But the quarry management has
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developed greenbelt in a dedicated area of 5 acres adjacent to the

crushing unit.

d. The quarry has not taken any measures for the monitoring of Ground

water level and suitable measures for augmentation of groundwater.

III. Compliance status with conditions stipulated in CFO order of

Stone Crusher:

a. It was observed during the inspection on 05.03.2021, there is no dust
bunker for collection of dust. However the old dust bunker was
damaged and kept outside. Further during the next joint committee
inspection on 18.03.2021 it is observed that the industry has installed

elevated closed dust bunker and put it into use.

b. The crusher has established a ready mix concrete (RMC) plant without

obtaining CFE of the Board but the same is not yet commissioned.

c. The crusher has not provided wind breaking walls around the crusher,
- however, the management has developed the greenbelt with 5m width

towards North, South & East and towards West side, it is covered by
hillock.

d.lThe crusher has not covered the conveyor belts with GI sheets but
covered with fibre cloth.

IV. Status of Air Pollution Control Measures: It is brought to the notice
of the committee by the villagers that considerable noise is emitted during
the usage of explosives in the quarry. However the joint committee
observed certain measures in building stone & road metal quarry and

also in stone crusher are as follows:
A. Building stone Road metal Quarry:

a. Wetting of common approach road and haul roads is being carried out with

hose pipe instead of providing permanent water sprinkling arrangements.

b. The quarry management has developed greenbelt in a dedicated area of 5

acres instead of developing green belt around the lease area.
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B. Stone Crusher:

V.

VI.

a. The industry has provided water sprinklers at all dust generating

sources.

. The crusher has provided cladding to the primary crusher, secondary

crusher, primary screen and secondary screen.

The crusher has covered all the conveyor belts with fabric cloth instead
of with GI sheets.

. During the inspection on 18.03.2021, it was observed that the industry

has installed new elevated closed dust bunker for collection of dust as
the old dust bunker was damaged.

. The industry has laid BT road from the boundary of the crusher to the

loading point of the crusher.

. The crusher has developed the greenbelt with 5m & above width

towards North, South and East. The quarry followed by hillock towards
the West side.

. The total extent of greenbelt developed is about 3 acres within the

crusher premises and about 8 acres outside the premises towards the
North side.

Any damage caused to nearby water bodies and environmental
degradation:

During the inspection, the following were observed:

> Nearest water body is Kasimnagar kunta existing at a distance of 700 m

from the mine lease area and observed that the kunta is dried up.

> Dust depositions were observed on the plants existing within the

boundary of the units. However no dust depositions are observed

beyond the boundary.

Exceeding the mining area or quantity permitted, if so

compensation to be collected» towards royalty on account of

illegal mining:

a. The lessee opened two quarry pits and conducting quarry operations.
The extent of two quarry pits operated by lessee is measured and
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‘worked out to 1.575 Ha (Pit-1 = 1.049 Ha and Pit-2 = 0.5261 Ha). The
area of the two quarry pits is much less than the 4.00 Ha quarry lease
area.

b. As per EC, the permitted quantity is 5,76,943 m® in 05 years or
1,15,388.6 m>/annum. As per the ETS survey report dated 24.03.2021,
cumulative extracted quantity arrived at 308870 cubic metres.

VII. Any health impact due to operation of Building Stone & Road
Metal Quarry, Stone Crusher & Hot Mix Plant.

As per the report furnished by the DM&HO, Jangaon, there is no impact on
the health of surrounding villagers. A copy of the same is enclosed as
ANNEXURE—-XV

The Panchayath Secretary, Narsingapuram Thanda vide letter dt:
05.03.2021 stated that the villagers are not facing any difficulties in terms
of health issues, agricultural productivity or structural damages to the
houses from the Quarry/Crusher located in the Rangarayagudem village
except for the dust nuisance caused by the quarry/crusher vehicles moving
through their village. The Panchayath Secretary further requested to
implement water sprinkling measures on the road to reduce the fugitive
emissions. A copy of the same is enclosed as ANNEXURE-XVI.

The District Agriculture Officer, Jangaon reported that due to dust particle
deposition on leaves it may hinder photosynthesis and that it may reduce
the yield approximately by 5%. Further it was also reported that there is
no crop damage noticed during the field visit of Agricultural Scientist,
exact variation in yields will be arrived after harvesting of crops. Extent of
yield reduction may vary with the stage of the crop, at which deposition

of dust occurs. A copy of the same is enclosed as ANNEXURE- XVII

VIII. Compliance Status with directions issued by Hon’ble NGT vide
order dt: 05.07.2016 in OA No. 3 of 2016
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> Building Stone & Road Metal Quarry, Stone Crusher & Hot Mix Plant are
having valid Consent for Operation (CFO).

> Developed greenbelt with 5m width towards North, South and East of
Stone Crusher unit, The quarry followed by hillock is located on the West
side. The total extent of greenbelt developed is about 3 acres within the

crusher premises and about 8 acres outside the premises towards the
North side.

IX. Action Taken by the competent authorities:

a. Ambient Air Quality(AAQ) monitoring was conducted by the Zonal
Laboratory, TSPCB, Warangal on 05.03.2021 and the SPM value was
found to be 1855 pg/Nm? [10m away from screen house] against the
standard of 600 pg/Nm3. The industry submitted a letter dated
18.03.2021 stating that they have installed elevated closed dust bunker
and requested to re-conduct AAQ monitoring. The AAQ monitoring
again conducted at two locations within the crusher premises on
22.03.2021 and the SPM values was found to be 512 pg/Nm® [@ 10
mts from Jaw Crusher] against the standard of 600 ug/Nm?® and 82
Hg/Nm® [@ boundary of the industry on South side — down wind
direction] against the standard of 100 Hg/Nm?. Copy of analysis reports

| are herewith enclosed as ANNEXURE - XVIIT & XIX.

b. The TSPCB, Regional Office, Warangal has issued notices to the
industry on 19.02.2021, 25.02.2021 & 18.03.2021 for establishing the
RMC plant without obtaining CFO of the Board, for non-compliance of
conditions stipulated by the Board and for exceeding the emission
standards prescribed by the Board respectively. Copies of the notices
are enclosed as ANNEXURE-XX.

X. Summary:

S.No | Directions of Hon'ble NGT Compliance/Observation

1. | Status of Siting guidelines The quarry and stone crushing
' unit are complying.
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Compliance status with
conditions stipulated in
Environmental | Clearance and
CFO order of Building stone &

road metal quarry

Non-compliance with certain
conditions observed and

issued a show cause notice.

Compliance status with
Cond_itions stipulated in CFO

order of Stone Crusher.

Non-compliance with certain
conditions ~ observed  and
issued a show cause notice.
The industry installed elevated

closed dust bunker.

Status of Air Pollution Control

Measures

Quarry: |
Certain shortfalls were
observed.

Stone crusher:

Required air pollution control

measures provided/taken.

Any damage caused to nearby
water bodies and environmental

degradation.

No damage was observed on

the nearest water body.

Exceeding the mlnlngaqﬁré% els
i z i

quantlty perml’ctectﬂﬁeEi ifunoOgwil

.bedgisbyH
compensatlon to be collecte
towards royalty on account of

illegal mining.

n'g\nmii smo inltzél.: t'hte- pemitied

vepdartiynigndy76,943 m® in 05
| ispandisnse

m3/annum. As per the ETS
survey report dated
24.03.2021, cumulative
extracted quantity arrived at
308870 cubic metres in 10

years.

Any health impact due to
operation of Building Stone &
Road Metal Quarry, Stone
Crusher & Hot Mix Plant.

It is reported by DM&HO
Jangaon that there is no

health impact.

Compliance Status with
directions issued by Hon'ble NGT
vide order dt: 05.07.2016 in OA
No. 3 of 2016

Both quarry and crusher are
complying with the directions
of Honble NGT  dated
05.07.2016.
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9. | Action Taken by the competent

authorities.

Notices issued for the

observed non-compliances .

It is to submit that earlier in the year 2017, Sri S. K. Subhan & others filed
a WP No. 40816 of 2017 in Hon’ble High Court of Telangana and
Andhra Pradesh against the Building Stone & Road Metal Quarry and

stone crushing plant situated at Khasim Nagar, = Grampanchayat

Ippagudem, Mandal Station Ghanpur, Jangaon District. The matter is still

pending in the Hon'ble High Court. The status of the case is enclosed as

ANNEXURE-XXI.

ifonmental Secretary, SEAC

Deputy

Addl. Collector

Engineer, & Director, Mines (LB), Jangaon
TSPCB, RO, representative & Geology, Addmaﬁiftc ollector
; (Local Bodies)
VIRONMI WTAT, ?wgrrb?]? r? ! & MC%L&E wﬁrﬁﬂel—\rts Engineer YVarangaI JANGAON District.
ngana State POL_‘, o ONTROL — Telangana State Poliution Control Board
BOARD REGIONAL GF;iCE, Senathnager, Hydmbad DEPUTY DIRECTOR OF MINES & GEOLOGY
WARANGAL. . “WARANGAL REGION %

Government of Telangana
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LETEaRG W .
: GOVE N@m@; ELANGHY ANNEXURE /!
PROCEEDINGS OF THE ASST/BIRECTOROF:MINES AND GEOLOGY:: WARANGAL .
(Present: Sri. M. Bardas,ﬂil\flﬁ%ﬁss‘ﬁfant Dlrecl:tovr)
Baga \;‘:ﬂ:ﬁﬁz/ /"J; ul,t—"v

Date:27-07-2015

(4 Cagy > 7
Sub: Mines and Quarries - Tran;?éffq%ﬁw ease held by M/s. Sai Datta Stone
Crusher, represented by its proprietor Sri.Aroori Ramesh for Building Stone
‘and Road Metal over an extent of 4.00 Hectares in Sy.No.1109 of
Ippagudem (V), Station Ghanpur (M), Warangal Disf’r-jct in favour of
Sri.Kunduri Thirumal Reddy for the unexpired period.o'f 08-09-2020. -
Work order issued - Reg. v

Ref: 1. Deputy Director of Mines and Geology, Warangal Proceedings No.327/QL-
1/2010, dt.25-02-2015. ‘
- 2. Director of Mines and Geology, Hyderabad Proceedings
 No.7966/R1-1/2015, dt.06-07-2015. . B

-:0:-
OR D,E R:

Sanction is here by accorded for transfer of Quarry lease to Sri.Kunduri
Thirumal Reddy, S/o.Venkat Reddy, R/0.H.No.1-9-1134,! Sahakarnagar,
Hanamkonda, Warangal District to work for Building Stone and Road Metal over
an extent of 4.00 Hectares in Survey No0.1109 of Ippagudem (V), Station
Ghanpur (M), Warangal District for the unexpired period of i.e. upto
08-09-2020 subject to the provision of the A.P.M.M.C. Rules, 1966 and the special
conditions specified in the original grant order and appendix enclosed to the grant
orders and subsequent instructions issued by the Government in the matter from
time to time. _ r\

The Lessee should maintain all the records and accounts in the forms
prescribed by the Government and submit quarterly returns in form "C" so as to
reach the Director of Mines and Geology, Hyderabad, the Deputy Director of Mines

- and Geology, Warangal, and the Asst. Director of Mines and Geology, Warangal not

later than the 7™ day of the succeeding quarter to which they relate. The lessee
should erect the boundary pillars on all sides to delineate the granted area.
R

Asst. Director of Mines and Geology,

Warangal
To

Sri.Kunduri Thirumal Reddy,

S/o. Venkat Reddy,

R/0.H.No.1-9-1134, ;
Sahakarnagar, Hanamkonda, v
Warangal District. ' A 4

- Copy submitted to the Director of Mines and Geology, Hyderabad for favour of

information.

Copy submitted to the Dy. Director of Mines and Geology, Warangal for favour
of information. .

Copy to the Asst. Director of Mines and Geology, (Vigilance), Mahabubabad,
Warangal for favour of .information. ¢

Copy to the Tahsildar, Station Ghanpur (M), Warangal. District for fav‘o“ur of
information. :

s

e






ANNEXURE —I1]_

Government of Telangana
District Level Environment Impact Assessment Authority (DEIAA),

. Jangaon _
OrderNo.11/DEIAA-DEAC-JN/2016-1 Date:21-10-2017

Sub:DEIAA, Jangaon - Quarrying of Building Stone & Road Metal of
Sri.K.Thirumal Reddy over an extent of 4.00 Hectares in Sy. No.
1109 of Ippagudem Vg, Station Ghanpur Mdl, Jangaon District —
Environmental Clearance - Issued - Reg.

Ref: 1. S5.0.141 (E) from MoEF&CC Notification issued by Gol Gazette
No.125, Dt:15.01.2016.

2. 5.0.190 (E) from MoEF&CC Notification issued by Gol Gazette
No.166, Dt:20.01.2016.

3. The Hon’ble National Green Tribunal orders Dt:16.03.2016.

4. Application of Sri.K.Thirumal Reddy Dt: 18.01.2017.

5. Constitution of DEIAA & DEAC on 24-07-2017.

6. Minuets of Meeting of DEAC, Dt: 22.08.2017.

The proposal submitted by Sri.K.Thirumal Reddy in Sy. No.
1209 of Ippagudem Vg, Station Ghanpur Md], Jangaon District over an
‘extent of 4.00 Hectares seeking Environmental Clearance has been
examined; subsequent the field inspection by Committee members and the
same was deliberated in detail by all members of the committee.

I. It is observed that the nearest human habitation viz., Kaéhim Nagar

H/o Ippagudem village exists at a distance above 1.0 km from the
quarry lease area.

II.  The Building Stone & Road Metal in the quarry lease area is exposed
on the surface. Hence, it is proposed to mine the boulders/sheet by

open cast fully mechanized methods, bench of 6 Mts height will be
. developed.

The separation of rocks mass from the mother rock will be carried
out by drilling and blasting. The blasting method shall be adopted to
control dust emissions. Delay detonators and shock tube initiation
system for controlled blasting shall be used so as to reduce
vibrations and dust. The fragmented rock mass will be crushed in
the crusher for obtaining the required size of 40mm, 20mm, 10mm
and boulders generated will be used directly or first sized by rock
breaker and then used depending on its size. It is reported that the

life of the quarry is estimated as 5.29 years. The total Quarry lease
area is 4.00 Hectares. )

The Geo-Co-ordinates of the proposed Building Stone & Road Metal
Quarry are reported as hereunder:

1. 17°43723.8" NX79°22'17.1" E
2. 17°43"20.2" N X 79° 22" 15.9” E
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EIA notification, 2006 and its amendment in S.0 141 (E) deted"
15.01.2015 MoEF &CC thereof. The District Level Expert Appraisal

Committee (DEAC) examined’ the proposal submitted by the
proponent. ' '

IV. The project is exempted from the process of public hearing as the
mining lease area is less than 5.000 Hectares in accordance with
the guidelines information furnished, presentation made by the
proponent and the consultant Sri. Sanjay Kumar, R.Q.P the
Committee considered the project proposal and recommended for

issue of Environmental Clearance, subject to terms and conditions
suggested as under:

1. Regular spraying of water by the sprinkling system on haul roads and
retaining wall within the premises.

2. Wet drilling arrangement will be provided to the drill machines for dust
suppression.

3. Timely maintenance of vehicles to minimize air pollution due to
movement of vehicles.

4. Dust masks for employees shall be'provided.
5. Mining operations will be carried out during day time only.

Terms and conditions for issuance of Environmental clearance

A. Specific Conditions:

a) Air Pollution:

I. The blasting method shall be adopted to control dust emissions. Delay
detonators and shock tube initiation system for controlled blasting
shall be used so as to reduce vibrations and dust.

ii. Greenbelt should be developed along the boundary of Quarry lease
area with tall growing trees, with the native species in consultation with
the local DFO/ Agriculture Department.

iil. Fugitive dust emissions from all the sources should be controlled
regularly. Water spraying arrangement on haul road, loading and

unloading and at transfer points should be provided and properly
maintained.

iv.The proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoE&F, GI on
16.11.2009 or the state forest department.

v.The following measures are to be implemented .to reduce air pollution
during transportation of mineral:- :

° Roads shall be graded to mitigate the dust emission.

o Water shall be sprinkled at regular interval on the main haul
road and other service roads by water sprinklers to suppress
dust.

v. Usage of any kind of explosive for the purpose of Quarrying or any
other purpose in the quarry or lease is strictly not recommended.
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..~ b) Noise Pollution:
- I. The following measures are to be implemented to reduce Noise
pollution:-

e Proper and regular maintenance of vehicles and other:
equipment. '

e Limiting time exposure of workers to excessive noise.

e The workers employed shall be provided with protection
equipment and earmuffs etc.,

o Speed of trucks entering of leaving the quarry is to be limited
to moderate speed of 25 kmph to prevent undue noise from
empty trucks. :

o Blasting operations will be carried out only during day times.

e Green belt of 7.5 Mts width shall be developed to mitigate
propagation of noice. '

iil. Measures should be taken to comply with the provisions laid under
Noise Pollution (Regulation and Control) (Amendment) Rules 2010; Dt:
11.01.2010 issued by the MoOE&F, GOI to control noise to the

prescribed levels. Workers engaged in operation of HEMM, etc should
be provided with ear plugs/muffs.

c) Water Pollution:-

i. The source of water for the quarry is Ground water. Total water
requirement will be utilized for purposes of dust suppression,
development of green belt and other domestic/drinking water purposes.
Waste water generated from the domestic section is to be disposed into
septic tank followed by soak pit.

il. Garland drain and situation ponds of appropriate size should be
constructed for the working pit to arrest flow of silt and sediment. The
water so collected should be utilized for watering the mine area, roads,
green belt development etc., The drains should be regularly de-silted,
particularly after monsoon, and maintained properly.

iii. Regular monitoring of ground water level and quality should be carried
out by establishing a network of existing wells by the project proponent
in and around project area in consultation with Deputy Director, GWD,
Jangaon. Data thus collected should be sent at regular intervals to
MoEF, Deputy Director, Ground water department, Jangaon.and Central

Ground water Board, Southern region, Hyderabad.

iv. Suitable conservation measures to augment groundwater resources in
the area shall be planned and implemented in consultation with Deputy

Director, Ground Water Department, Jangaon. Suitable measures
should be taken for rainwater harvesting.

V. Permission from the competenf District authority of Ground water

department, Jangaon, should be obtained for drawl of ground water, if
any, required for this project.
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d) Solid Waste:

i. Rock Boulders, if any, shall be stacked properly with proper slope with \
adequate measures and should be used for-plantation purpose,

Ii. The following measures are to be adopted in control erosion of dumps:-

* Retention/tow walls shall be provided at the foot of the
dumps.

* Worked out slopes are to be stabilized by planting appropriate
shrub/grass species on the slopes.

iii. Waste oils, used oils generated from the EM machines, quarrying
operations, if any, shall be disposed as per the Hazardous Wastes
(Management, Handling. and trans boundary movement) Rules. 2008
and Its amendments thereof the recyclers authorized by TSPCB,

B. Other Mandatory Conditions:

i.  Environmental protection measures: proposed in the Environment

Mmanagement plan submitted by the Proposed by the proponent are
to be implemented in true spirit.

iil.  This order is valid for a period of five (5) :years or the expiry
date of Quarry lease period issued by the Government of T8,
whichever is earlier, subject to 3 maximum excavated

Building Stone & Road Metal to a quantity of 5,76,943 cubic
meters, ;,

iii. "Consent .for Establishment" & “Consent for Operation" shall be

obtained from Telangana State Pollution Control Board under Air and
Water Act to carry on Quarrying.

Vi. The total quéntity of Building Stone & Road Metal to be excavated in
. NO case should exceed more than 5,76,943 cubic meters.

V. Mining or quarrying activity as far as possible should be confined to
surface only and the operation if extended below ground level, should
not below three (3) meters below ground level and in no case should
interfere with the ground water table.

vi. After excavation of required quantity from the lease area, the quarry
should be closed in accordance with mine closure plan and pits
excavated thus should be refilled and the land should be ‘reclaimed

and made fit for agriculture purposes. The department of Mines, the
leasing authority, should ensure mine closure,

vil.  No visible scar or open pit should be seen on the surface after closure
of mine.

viii. No change in Quarrying/Mining technology and scope of working

should be made without prior approval of the DEIAA, Jangaon further
expansion or modifications in the. mine shall be carried out without
prior approval of the DEIAA, Jangaon / MOE&F and CC Gol, New
Delhi, as applicable,
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Xii.

Xiil.

XiVv.

XV.

(3

The half-yearly compliance reports in respect of the terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall
simultaneously be submitted in hard and soft copies to the DEIAA
and Ministry's Regional office, Chennai on 1st June and 1st December
of each calendar year.

Officials from the DEIAA or DEAC or officers of MoE&F would be
monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the
project proponents during their inspection. A complete set of all the
documents shall be submitted to the CCF, Regional Office to MoE&F
and CC, Chennai. :

For ambient air quality, monitoring stations should be established in
the core zone as well as in the buffer zone. Location of the stations
should be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets and

frequency of monitoring should be undertaken in consultation with
the State Pollution Board once in six months.

Data on ambient air quality should be regularly submitted to the
Ministry including its Regional Office located at Chennai and the State
Pollution Control Board / Central Pollution Control Board once in six
months.

Personnel working in dusty éreas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects.

The project proponent shall ensure that no natural watercourse
and/or water resources shall be obstructed due to any mining/
Quarrying operation. Necessary safeguard measures to protect the

first order streams, if any, originating from the mine/Quarry lease
shall be taken. '

xvi, Occupational health surveillance program of the workers should
be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed.

XVii.A separate en\/irohmental management cell with suitable qualified

personnel should be set-up under the control of a Senior Executive,
who will report directly to the Head of the Organization.

xviil.The funds earmarked for environmental protection measures (5% of

XiX.

Capital cost ) should be kept in separate account and should not be
diverted for other purpose Year wise expenditure should be reported
to the Ministry and its Regional Office located at Chennai.

The project proponent shall submit the copies of the environmental
clearance to the Heads of local bodies, Panchayats and Municipal
Bodies in addition to the relevant offices of the Government who in
turn has to display the same for 30 days from the date of receipt.
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A/ TN PIUJSLL QUUHIVEILIEDS . SHIUUIU dUVEIUSE  dL 1edsSL 1IN TWO I0cat
newspapers widely circulated, one of which shall be in the vernacular
language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded
environmental clearance and a -‘copy of the clearance letter is
available with the State Pollution Control Board and SEIAA, T.S.

XXi. The DEIAA or any other competent authority may alter/modify the

above conditions or stipulate any further condition in the interest of
environment protection.

XXil.The proponent shall obtain all other mandatory clearances from
respective departments.

xxiii.Concealing the factual data or failure to comply with any of the
conditions mentioned above may result in withdrawal of these

clearances and attract action under the provisions of Environment
(Protection) Act. 1986.

XXiv.The DEIAA may revoke or suspend the order, if implementation of
any of the above conditions is not satisfactory. The DEIAA reserves
the right to alter/modify the above conditions or stipulate any further
condition in the interest of environment protection.

XXv.The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act. 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act. 1986 and the Public Liability Insurance Act. 1991
along with their amendments and rules. ’

i, TN LE ' Aoa
-“...‘-lw»::"‘:,u ). é\ % - [ 71 l" P .
; --~.,.','_-::T::-="“'."H ‘‘‘‘ il ‘\I.'..—')i\'l )\'!ﬂ "= '3!)\0“7 \/ X'!(i'\ \.E /{"{/ v - m
RDO & MEMBER RO, TSPCB, WGL & DFO\&II-M')E'-;M%E@\%'}( DISTRICT COLLECTOR
SECRETARY OF ~ EXPERT MEMBER OF DEIAA, JARGRO & CHAIRPERSON OF
DEIAA, JANGAON DEIAA, JANGAON s v DEIAA, JANGAON
) ‘ . \ .
To. . :

Sri.ICThirumal Reddy,

H.No. 1-9-1134,
Sahakaranagar,

Hanmakonda, Warangal Urban.
Cel|:9701817469.(T.S.)

Copy to:

The-Chairman, DEAC, Jangaon, for information.

The Member Secretary, DEIAA for information.

The EE, PCB, Jangaon for information.

The Regional officer, MoEF & CC, Gol, (_:hennai for information.
The Secretary cell, MoEF & CCf, Gol, New Delhi for information.

AW e



| ANNEXURE -]

[ | Siatg eyl Enﬁ%nrm‘mnf Impaer Assessime mt}mriu SiiAA)

§ ‘ ' Teluneana Suie

i : Governmant of Tndiu ;
‘ . ! wiinistry of Environment Forests & Clitagie Chunee !
! ' A-3, Indvserivd Estete, *ajn_m.ur"'rh_ Hyderabad-300 G148, ;

Order. No. STIAATS/OLIINGN-23/2020- D22.03.2000

Sub: S}L'L»L-"aﬁ Telangany — 4.0 Ha. Building Stone & Rend Metal Cuarry of
Sri I Thiremal Reddy, Survey No, 1109, Ippagudem Village, Sistion
Ghanpur Mandal, szgsamrx District, — Applicstion [ur Extension of
Environmentul Clearance - - felurned - Reg,

Ref: "‘a"'nlxr 'Et” amﬂomiﬁn Submitted Online on 12092020 (Prasossl . No,
[2020) received on 26.09.2020,
In {he reference ciled un apphicativn. was received seeling exlension of Ervironmental
Clearance from Sri K. Thirum: al Meddy, Survey B ppagedem Village, Station
] 13

;
3 1 a d .‘l‘ 1]
Ghanpur Mandal, Jangaon Distriel 1o produce 78,864 mofannun of Building Stone &
Roud Metal, ‘

The proposal was oxamined and processed o secordance with EIA Notifieation, 2006 ond its
smendinents thereof | Bxpert Appraisal Committes (SEAC), Telangana
Id on 18.02.2021 and abserved the foilowing:-

suntined the application in ils meeting he

The ropresentative of the project proponent S K. Thirumal Reddy: and Sri
GV Reddy of Mis, Team Lubs & Consultants, Hyderabad attended and made a
presmtarion before the SEAC

The proponent nformed that the inftial lease was granted before 09.05.2013 und was

transferred iy Juvour of the prog

cient for unexpired poriod’ nplo D8 002026 The
proponent has obiained £C frone DELA, Je Hgodndist on 3L I0.2017 for period valid

for 3 years.

AS the guarry eas expired, the propanent vbinined renewal of lease (m-principle) an
13032020 :’JJ Javour of thie gropaest for fir [f.'c:r periad 41 20 years and submitied o
copy-af Serurinizeds 'fl"'i‘“” ed Miiting Plan & EALP Report

47 “+

After detailed discusvions, the SEAC recommended fordssue of extension 2i i

Thie s was placed before the Stse L'wxl Envirormen! Impacl Assesament [ Sutharity
(SEIAA), Telangann fr its necting held on 06.02.2021 & 20.03.2021 und the Authority
poserved as [oliows:-

The SEIAA discussed the recammionde tions. of the SE !LJ i detall, It js noned that the

carifoe WL 30 0308 s valied for § yews e, 30000 022 Henee, tha propasad 1s

]
- il
eyl

in view of thesbove, your EC AppHention s herew(: h voturned.

—

—
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No mining activity shall be carried out without obtaining

; e 3 _ prior Environmenty)
per the provisions laid under EIA Notific

Clenrane
: : ‘ Acurance iy
ation, 2006 and ity amendmenty the

reol)

Yours faithilully,
TS
Mc‘n_ﬂ;cr Scerﬂ-inry,
. SEIAA, T8
0
Sri ¥ Thirmund Reddy, Owner
(4.0 Ha. Building Stone & Road Metal Guarry)
H. No. 1-9-1134,
Shankar Nagar Hunter Road,
[anamlondas - 506 001,
Warangal Urban District
Ph No. 9036404628
Email: ki’hirum;ﬂreddycgusr‘r:,'@gmuii.com

Copy to:

. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind in formation,
2. The Member Seerelary, TSPCB for kind mlormation,

3. The BE, RO: WGL, TSPCB for mnformation,

4. The Regional Officer, MoEF&CC, GOI, Chennai for kind information.
3.

The Secretary, MoEF&CC, GOI, New Delhi for kind information,
6. The Director of Mines & Geology Dept., for ldnd information,

IMT.CEB.OJ

S
-____~4[‘ P e ol
(:\7-.\« '\'

[6:\ JOINT CHIEF ENVIRONMENTAL ENGINEER

Jif:"}

i P
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Valid From

Valid To

ANNEXURE-V

09.09.2010

31.03.2021

i EXTENT DETAILS

i
1
4
d

4

i

] -

No |Mandal

:

F

R e e e ek VSRS e e s e

;Village ILand Suvey N t:xtem(Ha) »

Ghanpur(Stn) lppagudem |Government Land ‘1109 » 400

MINERAL DETAILS

e

i W\ e T

[IMINOR ™
1

}Mlneral Name

i R_oa._d,“_M._..e.tal ———— _,_.__4‘_, TR - e e m o, e X R ErE O - l;

Bunldlng Stone

Door No

Street Name

Land Mark

District

Mandal

-"T'Village_

PinCode

sahakar nagar,hunter road
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 PERSONAL DETALLS
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Lessee ID 2111100424

Lease Name Kunduru Thirumal Reddy

Firm Type Individual

Owner Name Kunduru Thirumalareddy e

GST 36ADBFS4140H129

IBM RegNo IBM RegNo

PAN No ADBFS4140H

Aadhar No 637491009972

Email s2sse@gmatieom o

Mobile 9849437877
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| LEASE PERIOD DETAILS ;

Grant Order No GrantOrder No

Grant Order Date GrantOrder Date |

Opening Notice Date e e = |

Execution Date
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@ ANNEXURE

e TELANGANA STATE POLLUTION CONTROL BOARD
T ZONAL OFFICE: HYDERABAD
T A |

A\l

R. Ravinder Reddy
Joint Chief Environmental Engineer

H.No.6-3-1219, Sy.No.TS No.1 Part,
Block - C, Ward No.91,

Near Country Club, Uma Nagar,
Begumpet, Hyderabad

Email: jecee-zhyd-tspcb@telangana.gov.in

BY REGD. POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT — RED CATEGORY

Order No.583 “-WGL/TSPCB/ZO-HYD/CFE/2018 2¢ <, Date: 07.02.2018

Sub: TSPCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Sri. K.
Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry) ., Sy.No.
1109, Ippagudem (V), Station Ghanpur (M), Jangaon District - Consent for
Establishment of the Board under Sec.25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Sec.21 of Air (Prevention and Control of
Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received through TSOCMMS on 29.12.2017 at
‘ TSPCB, RO, Warangal.

2. TSPCB, RO, Warangal verification report date 17.01.2018, received by Zonal
Office, Hyderabad on 19.12.2017.
3. CFE Committee meeting held on 23.01.2018 at TSPCB, Zonal Office,
Hyderabad.
S T 1
1. In the reference cited, an application was submitted to the Board seeking Consent for

Establishment (CFE) to carry out Building Stone & Road Metal mining activity over an
extent of 4.0 Ha as mentioned below, with a proposed project cost of Rs. 40.00 Lakhs (In
words Forty Lakhs only).

SLNo. Product & Capacity

1. Mining of Building Stone & Road Metal — 115388.6 m>/annum
(Over an extent of 4.0 Ha)

[N

As per the application, the above activity is to be located Sy.No. 1109, Ippagudem (V),
Station Ghanpur (M), Jangaon District.

(93]

The above site was inspected by the Environmental Engineer & Assistant Environmental
Engineer, T.S. Pollution Control Board, Regional Office, Warangal on 29.12.2017 and
found that the industry is surrounded by East: Own lands followed by dry agricultural lands;
West: Hillock; South: Hillock; North: Own lands followed by dry agricultural lands.

4. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Warangal and recommendation by the CFE Committee meeting held on 23.01.2018 at
TSPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules
made there under. This Order is issued to manufacture the products mentioned at para (I)
only.

|

l
<

—
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5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ arid
Schedule 'B'. '

6. This order is issued from pollution control point of view only. Zoning and other regulations
are not considered.

TS el

JOINT CHIEF ENVIRONMENTAL ENGINEER
m

Encl: Schedules “A & B”. \ZQJ}/

To

Sri. K.Thirumal Reddy
H.No.1-9-1134,
Sahakaranagar,
Hanmakonda,
Warangal Urban.

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
y to the Environmental Engineer, TSPCB, Regional Office, Warangal for information and
necessary action.
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11.

14.

15,

16.

SCEEDULE — A

Separate meters with necessary pipe-line shall be provided for assessing the quantity of water
used for each of the purposes mentioned below.

a. Industrial cooling.
b. Domestic purposes.
c. Processing whereby water gets polluted and pollutants are easily bio-degradable.

The industry shall provide a minimum stack height (H) to the DG sets as per the following
formula.

H=h+ 0.2 SQRT (KVA)
KVA = Total generation capacity, h = Height of building where DG Set is installed.

The generator shall be installed in a closed area with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.

The industry shall install and commission appropriate control and ventilation system for
controlling the air pollution.

The industry shall take appropriate measures to ensure tilat the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted into the effluent collection system only and shall not be
allowed to find their way in storm drains or open areas. The applicant shall maintain good
house keeping both within the factory and in the premises. All pipe valves, sewers, and
drains shall be leak proof.

The solid waste arising in the premises shall be properly collected and disposed off,
There shall not be any perceptible odour outside the industry’s premises.

All the rules and regulations notified by Ministry of Environment and Forests, Govt. of India
in respect of noise pollution control measures shall be followed to avoid nuisance to public.

The proponent shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The applicant shall obtain Consents for operation regularly from TSPCB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for

Operation will be accorded only after ensuring compliance of all the conditions stipulated in
this order.

The applicant shall comply with and carryout conditions issued by the Board in this consent
order scrupulously. The applicant is liable for legal action as per the provisions of the
relevant Acts in case of non-compliance of any conditions of the consent order.

. Notwithstanding anything contained in this conditional letter or consent, the Board hereby

reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous
place for the information of the inspecting officers of different departments.

Telangana State Pollution Control Board reserves the right to review, impose additional
condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving

any complaints by the Board regarding Environmental Pollution problems caused by the
industry.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civil liability.



17.

18.

19,

(%)

10.

I1.

S. No. Purpose Total Consumption (KLD)
1. Wet Drilling 1.6 XLD
2 Dust suppression 1.0 KLD
3. Green belt development 2.4 KLD
4, Domestic 1.0 KLD
Total 6.0 KLD
. The maximum waste water generation (KLD) shall not exceed the following:
S. No. Wastewater generation Total generation (KILD)
1. Domestic 0.8 KLD
Total: 0.8 KLD
Effluent source Standards to be Mode of final disposal
complied :
Domestic (0.8 KLD) — Septic tank followed by soak pit.

Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that t+
ground water is recharged by the storm water.

The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE — B

This order is valid for a period of 5 years from the date of issue.

The industry shall report progress on implementation of the project to this office and
Telangana State Pollution Control Board, Regional Office, Warangal regularly.

The industry shall carry out semi-mechanized open cast mining and shall carryout mining of
building stone & road metal & gravel in an area of 4.0 Ha only.

. After breaking the mineral into required size by drilling and blasting, it shall be directly

loaded into the trucks.

The industry shall adopt wet drilling method to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry

~shall provide water spraying arrangement on haul roads, loading and unloading and- at

transfer points for dust suppressions.

The crusher and screened ore shall be directly transported to the consumers. No beneficiation
shall be done at the mining site.

The industry shall provide water spraying arrangement on haul roads, loading & unloading
and at transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall’comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
dt.16.11.20009.

The industry shall scrupulously comply with conditions stipulated by the DEIAA, (District
level Environment Impact Assessment Authority) in the Environmental Clearance order
dated 31.10.2017.

The source of water is Borewell and the maximum permitted water consumption shall not
exceed the following quantities.




13.

14

15.

16.

17.

18.

19.

&

The proponent shall comply with the following for controlling air pollution.
S. No. Details of Stack Stack 1
a) Attached to DG Set
b) Capacity 125 KVA
c) Fuel Liquid (Diesel)
d) Stack height from GL H=h+0.2 (KVA)"
H = height of the stack from GL in mtrs.
h = height of the building where DG set is
installed, in mtrs.
e) Details of Air Silencer with Acoustic Enclosure.
Pollution  Control
Equipment
9 Standards to be complied SPM — 115 mg/Nm”

. The industry shall implement the following measures

to reduce the air pollution during
transportation of the mineral. '

o Road shall be graded to mitigate the dust emissions.

Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.

©

The industry shall implement the following measures to reduce the noise pollution.

o The proper and regular maintenance of the vehicles and other equipment.

Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty trucks.

°

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be utilized
for watering the mine area, roads, green belt development, etc., The drains shall be regularly
de-silted particularly after monsoon and maintain properly.

The Solid wastes generated shall not exceed the following breakup quantities:
S. No. Solid Waste Hazardous / as defined Method of Disposal
generation under HWM Rules, 2016

. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly. The
topsoil shall be stacked properly with proper slope with adequate measures and should be
used for plantation purpose.

- The rock waste shall be dumped in the dump yard in the quarry lease area and the industry

* shall not dump the overburden soil outside the quarry lease area, under no circumstances.

(88
[\

The Board is constrained to revoke the CFE issued by the Board in case overburden soil is

dumped outside and also if complaints were received from the surroundings without any
further notice.

- The industry shall adopt the following measures to control erosion of dumps:

o Retention/toe walls shall be provided at the foot of the dumps.



To

o Worked out slopes are to be stabilized by planting appropriate shrub / grass spec’
on the slopes.

- Suitable conservation measures to augment ground water resources in the area shall be

planned and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

-No change in mining technology and scope of working should be made without prior

approval from the Board. No further expansion or modification in the mine shall be carried
out without prior approval from the Board.

. The industry shall take measures for refilling of the mine with ash, overburden waste and the

mine shall be brought to the original condition.

. The industry shall stack the top soil properly with proper slope with adequate measures.

. The industry shall develop 33% of the total area as thick green belt all along the boundary of

the unit and also in the vacant places with all tall growing trees with wide leaf area.

. The industry shall not dispose the solid waste outside the factory premises.

- The industry shall comply with all the Rules and Regulations specified in Water (P&C of P)

Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016.

. The industry shall not manufacture any extra products or extra capacities without obtaining

CFE/CFO of the Board.

. The industry shall not take up trial production with out obtaining Consent for Operation of

the Board.

- Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by the storm water.

. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,

Govt. of India, regarding the Public Liability Insurance Act, 1991.

. The industry shall comply with all the directions issued by the Board from time to time.

. Concealing the factual data or submission of false information / fabricated data and failure to

comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the sinterest of environment protection.

T
JOINT CHIEF ENVIRONMENTAL ENGINEER

i

!
4

M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry) ,
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),
"Jangaon District
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ANNEXURE-VIT] _

TELANGANA STATE POLLUTION CONTROL BOARD

R. Ravinder Reddy

Joint Chie

Order No: 583-WGL/TSPCB/ZOB/CFO/2018- <> (-3

f Environmental Engineer

ZONAL OFFICE: HYDERABAD

H.No.6-3-1219, TS No.1 Part,

Block C, Ward 91, Begumpet, Umanagar,

Near Country Club, Hyderabad — 500 016.
Email: jeee-zhyd-tspcb@telangana.gov.in

BY REGISTERED POST WITH ACKNOWLEDEMENT DUE

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)

Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts® ‘the Rules’) the rules and orders made thereunder to

Ms. Sri. K. Thirumal Reddy
(4.0 Ha. Building Stone & Road Metal Quarry),
Sy.No. 1109, Ippagudem (V),

Station G

hanpur (M),

Jangaon District

(hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as

Date: 14.02.2018

detailed below.
i) Outlets for discharge of effluents:
Outlet Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
1. Domestic 0.8 KLD Septic tank followed by soak pit
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of Emissions at Emissions
No. peak flow standards
1. Attached to DG set of capacity
125 KVA

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

Ms. Sri. K. Thiraumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry) , Sy.No. 1109,
Ippagudem (V), Station Ghanpur (M), Jangaon District is hereby granted an authorization to
operate a facility for collection, reception, storage, transport and disposal of the following wastes

with quantities as mentioned below:

S. No. | Name and quantity of the Stream Disposal option
Hazardous waste
1. Waste oil (40 LPA) 5.1 of Sch-I Shall be disposed to authorized
recylcers/re-processors

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A & B enclosed to

this order.

—



This consent is valid for manufacture the following products along with quantities only

S. No. Product Capacity

& Mining of Building Stone & Road Metal 115388.6 m’/annum
(Over an extent of 4.0 Ha)

This consent order shall be valid for a period ending with the 31.12.2022.

Ardpd

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C

v

Sri. K. Thirumal Reddy
H.No.1-9-1134,
Sahakaranagar,
Hanomakonda,
Warangal Urban.
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11.
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13.
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SCHEDULE — A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules ‘atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining

consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits -
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted

into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.

b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30 September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.
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28.

29.
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The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air

pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage ‘caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of

India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of

hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

1. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
1v . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of

TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mfintioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.



The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the

factory premises at a prominent place for the information of the inspecting officers of the
different departments. -

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rulés, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the -
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

SI. No. Purpose Quantity
1. Water sprinkling on haul roads 15.0 KLD

2. Green belt development 0.5 KLD

3. Domestic 1.0KLD
Total 16.5 KLD

2. The industry shall file the water Cess returns in Form-I as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5™ of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

(OB ]

The industry shall comply with all the Rules and Regulations specified in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

4. The industry should comply with the National ambient air quality standards as per MoEF,
GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter (PM10) 100
2 Particulate Matter (PM2.5) 60
3 SO2 80
4 NOx 30

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
5. The industry shall not manufacture new products / increase the capacity beyond the

permitted capacity mentioned in this consent order, without obtaining CFE/CFO of the
Board.

6. The industry shall carry out semi-mechanized open cast min’ing and shall carryout mining
of building stone & road metal & gravel in an area of 4.0 Ha only.
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After breaking the mineral into required size by drilling and blasting, it shall be directly
loaded into the trucks.

The industry shall adopt wet drilling method to control dust emissions. Delay detonators

and shock tube initiation system for blasting shall be used so as to reduce vibration and
dust. |

Fugitive dust emissions from all the sources should be controlled regularly. The industry

shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The crusher and screened ore shall be directly transported to the consumers. No
beneficiation shall be done at the mining site.

The industry shall provide water spraying arrangement on haul roads, loading &
unloading and at transfer points for dust suppressions.

. The industry shall take appropriate measures to ensure that the ground levef

concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on dt.16.11.2009.

- The industry shall scrupulously comply with conditions stipulated by the DEIAA,

(District level Environment Impact Assessment Authority) in the Environmental
Clearance order dated 31.10.2017.

The industry shall implement the following measures to reduce the air pollution dun'ng
transportation of the mineral.

o Road shall be graded to mitigate the dust emissions.

o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

o Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.
The industry shall implement the following measures to reduce the noise pollution.

o The proper and regular maintenance of the vehicles and other equipment.

o Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc..

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard in the quarry lease area and the
industry shall not dump the overburden soil outside the quarry lease area, under no
circumstances. The Board is constrained to revoke the CFE issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

. The industry shall adopt the following measures to control erosion of dumps:

o Retention/toe walls shall be provided at the foot of the dumps. ‘
o Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

. Suitable conservation measures to augment ground water resources in the area shall be

planned and implemented in consultation with Regional Director, CQWB, Southern
Region, Hyderabad. Suitable measures shall be taken for rainwater harvesting.
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- No change in mining technology and scope of working should be made without prior

approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

. The industry shall take measures for refilling of the mine with ash, overburden waste and

the mine shall be brought to the original condition.

- The industry shall stack the top soil properly with proper slope with adequate measures.

. The industry shall develop 33% of the total area as thick green belt all along the boundary

of the unit and also in the vacant places with all tall growing trees with wide leaf area.

. The industry shall not dispose the solid waste outside the factory premises.

- The industry shall comply with all the Rules and Regulations specified in Water (P&C of

P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

- The industry shall not manufacture any extra products or extra capacities without

obtaining CFE/CFO of the Board.

. The industry shall not take up trial production with out obtaining Consent for Operation

of the Board.

- Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that

the ground water is recharged by the storm water.

- The industry shall comply with Rules & Regulations notified by Ministry of Law and

Justice, Govt. of India, regarding the Public Liability Insurance Act, 1991.

. The industry shall comply with all the directions issued by the Board from time to time.

. Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result’ in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

. The Board reserves its right to modify above conditions or stipulate any further

conditions and to take action including revoke of this order in the sinterest of
environment protection.

SCHEDULE - C
(See Rule 6(2))

(Conditions of Authorization for occupier or operator handling hazardous wastes) |
The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors/ Recyclers. '

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016.



10. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

11. The industry shall dispose the e-waste to authorized recyclers / re-processors only.

. ’VL/L el
EOINT CHIEF ENVIRONMENTAL & ENGI EER

To

M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry),
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),

Jangaon District
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ANNEXURE - TX

TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL OFFICE: HYDERABAD

R. Ravinder Reddy
Joint Chief Environmental Engineer

H.No.6-3-1219, Sy.No.TS No.1 Part,

Block - C, Ward No.91,

Near Country Club, Uma Nagar,

Begumpet, Hyderabad

Email: jcee-zhyd-tspcb@telangana.gov.in

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT - ORANGE CATEGORY

Order No.508 —WGL/TSPCB/ZO-HYD/CFE/TS-iPASS/2017 - (,fa

Sub:

_ Ref:

Date: 28.04.2017

TSPCB — ZOH - CONSENT FOR ESTABLISHMENT (CFE) — Mis. Shriya
Constructions, Sy.No.1166 & 1107, Ippagudem (V), Station Ghanpur (M),
Jangaon District — Consent for Establishment of the Board under Sec.25 of Water
(Prevention and Control of Pollution) Act, 1974 and under Sec.2l of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

L
2

Ly

Industry's CFE Application received through TS-iPASS on 19.04.2017.
TSPCB, RO, Warangal verification report dated 21.04.2017 and received by

Zonal Office, Hyderabad on 27.04.2017.

CFE Committee meeting held on 28.04.2017 at TSPCB, Zonal Office,

Hyderabad.

1. * In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to set up stone crusher and Hot Mix Plant with production capacities
as mentioned below, with a proposed project cost of Rs.4.0 Crores.

Proposed Product Quaniity
Stone Chip . ’
(6,12, 20 & 40 mm) 6 TPD
Hot Mix Asphalt (Hot Mix Plant) 500 TPD

(8]

(U5

As per the application, the above activity is to be located at Sy.No.1106 & 1107,
Ippagudem (V), Station Ghanpur (M), Jangaon District. '

The above site was inspected by the Assistant Environmental Engineer, T.S. Pollution

Control Board, Regional Office, Warangal, on 20.04.2017 and found that the industry is
surrounded by East: Own land with fully grown eucalyptus plantation ; West: Hillock ; North:
Own land followed by dry agricultural lands; South: Own land followed by R & B road.

4. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Warangal, recommendation by the CFE Committee meeting held on 28.04.2017 at TSPCB,
Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made
there under. This Order is issued to manufacture the products mentioned at para (I) only.

N

Schedule 'B'.

This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ and



6.  This order is issued from pollution control point of view only. Zoning and other regulat‘ons
- are not considered.

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules “A & B™. (gfx
; [
To

M/s. Shriya Constructions,
Sy.No.1106 & 1107,
Ippagudem (V),

Station Ghanpur (M),
Jangaon District - 506001

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Veégy submitted to the General Manager, District Industries Centre, Warangal for information.

Copy to the Environmental Engineer, TSPCB, Regional Office, Warangal for information and
necessary action.



(8]

Ga

~l

O o

11.

14.

16.

SCHEDULE — A

Separate meters with necessary pipe-line shall be provided for assessing the quantity of water
used for each of the purposes mentioned below.

a. Industrial cooling.
b. Domestic purposes. . o
¢. Processing whereby water gets polluted and pollutants are easily bio-degradable.

The industry shall provide a minimum stack height (H) to the DG sets as per the following
formula.

H=h+0.2 SQRT (KVA) :
KVA = Total generation capacity, h = Height of building where DG Set is installed.

The generator shall be installed in a closed area with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.

The industry shall install and commission appropriate control and ventilation system for
controlling the air pollution.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted into the effluent collection system only and shall not be
allowed to find their way in storm drains or open areas. The applicant shall maintain good
house keeping both within the factory and in the premises.  All pipe valves, sewers, and
drains shall be leak proof.

The solid waste arising in the premises shall be properly collected and disposed off.
There shall not be any perceptible odour outside the industry’s premises.

All the rules and regulations notified by Ministry of Envirorunent and Forests, Govt. of India
in respect of noise pollution control measures shall be followed to avoid nuisance to public.

The proponent shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) ‘Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.

The applicant shall obtain Consents for operation regularly from TSPCRB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for
Operation will be accorded only after ensuring compliance of all the conditions stipulated in
this order.

The applicant shall comply with and carryout conditions issued by the Board in this consent
order scrupulously. The applicant is liable for legal action as per the provisions of the
relevant Acts in case of non-compliance of any conditions of the consent order.

- Notwithstanding anything contained in this conditional letter or consent, the Board hereby

reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous
place for the information of the inspecting officers of different departments.

. Telangana State Pollution Control Board reserves the right to review, impose additional

condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving

any complaints by the Board regarding Environmental Pollution problems caused by the
industry. '

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civil liability.

- Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by the storm water. -
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The industry shall comply with Rules & Regulations notified by Ministry of Law and Just: e, -
Govt. of India, regarding the Public Liability Insurance Act, 1991. '

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

. This order is valid for a period of 5 years from the date of issue.

The industry shall report progress on implementation of the project to this office and
T.S.Pollution Control Board, Regional Office, Warangal regularly.

. The source of water is Bore well and the maximum permitted water consumption shall not

exceed the following quantitics.

S. No. Purpose Total (KLD)
1. Dust suppression 15.0KLD
2. - Greenbelt 5.0 KLD
3. Domestic 1.0 KLD
Total 21.0 KLD |
The maximum waste water generation (KLD) shall not exceed the following:
S. No. Wastewater generation Proposed (KLD) !
1. Domestic 0.8 KLD
Total 0.8 KILD
Effluent source Standards to be | Mode of final disposal
. complied '
Domestic (0.8 KLD) - Septic tank followed by soak pit.
|

The proponent shall comply with the following for controlling air pollution.

S. No. Details of Stack Stack 1
a) Attached to ' DG Set
b) Capacity of Boiler / Furnace / Kiln 250 KVA

Incinerator / D.G. set / Others :
c) Fuel from: Solid / Liquid / gaseous Liquid
d) Stack height from GL H=h+0.2 (KVA) "

H = height of the stack from GL in mitrs.
h = height of the building where DG set
is installed, in mtrs.

e) Details of Air Pollution Acoustic Enclosure.

| Control Equipment '

The Solid wastes generated shall not exceed the following breakup quantities:

S. Name and quantity | Total Hazardous / as Method of Disposal |
No. | of the quantity | defined under I
Hazardous/Solid HWM Rules, 2016 i

waste : \

1 Stone Dust ' 50 TPD - Shall be mixed in the |
] hot mix plants. |

The industry shall provide cladding to the vibrating screen so as to arrest the dust emissions.
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The industry shall cover the screen with M.S. Sheets and a fan connected with motor to
extract the dust generated during screening operations, should be installed. Dust should be
vented out into a chamber wherein water sprinklers shall be permitted for dust suppression.

The industry shall provide elevated closed bunker should be constructed for collection of
dust and the dust conveyor should be fully covered with M.S. Sheets. The loading of dust
should be directly done into the trucks, which should be brought below the bunker bins.

The industry shall provide temporary water sprinklers at the time of un-loading of the raw
material from the truck / tipper.

The industry shall provide water sprinklers on the conveyor carrying raw materials from
bunker/ bin to the crusher. The water should be sprayed in the form of mist with the help of
a motor. The industry shall provide water meter with recording facility to record the water
used for sprinkler system.

. The industry shall construct wind breaking walls around the crusher to prevent dust

spreading to the surrounding areas.

- The industry shall construct BT road from quarry to stone crushing unit.
. The industry shall construct metal roads ‘within the premises.
. The industry shall carryout regular cleaning and wetting of the ground within the premises.

- The industry shall provide air pollution control equipment i.c., scrubber to the Rotary Kiln /

Drum Mix Plant to control fugitive emissions and shall meet the Board SPM limit of 115
mg/Nm?.

The unit should provide water sprinklers on the conveyor carrying raw materials. The water
should be sprayed in the form of mist with the help of a motor. The industry shall provide
water meter with recording facility to record the water used for sprinkler system.

The industry shall store the raw materials under closed shed only. The industry shall carryout
all the loading and unloading activities of materials inside the closed shed only. The industry
shall convey the raw materials through closed screw CONveyors.

The industry shall maintain good housekeeping through regular sweeping through sweeping
machines to remove the dust / ready mix concrete on the ground to control the fugitive
emissions. '

. The industry shall dispose the solid waste i.e., sediment in an earmarked area as land fill

within the premises.

. The industry shall regularly carryout water sprinkling to suppress the dust generated during

loading and unloading activities of materials and also within the premises to control fugitive
emissions.

. The industry shall develop 5 mirs. width of green belt along the boundary of the site in the 50

mitrs. width buffer zone of the stone-crushing unit. This green belt shall be developed on
outer side of the buffer zone so as to act as a barrier.

- The suspended particulate matter measured between 3mtrs and 10mtrs from any processes

equipment of a stone crushing unit shall not exceed 600 micrograms/m”.

- The industry shall not cause any air pollution / dust nuisance to the surrounding environment.

- The industry shall comply with all the Rules and Regulations specified in Water (P&C of P)

Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management,
Transboundary Movement) Rules, 2016.

- The industry shall not manufacture any extra products or extra capacities without obtaining

CFE/CFO of the Board.

27. The industry shall not take up trial production for proposed activity without obtaining

Consent for Operation of the Board.

. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by the storm water.

29. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,

Govt. of India, regarding the Public Liability Insurance Act. 1991.
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30. The industry shall comply with all thc; directions issued by the Board from time to time.

31. Concealing the factual data or submission of false information / fabricated data and failure 1o
comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

32. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

- This Order is issued to the industry without prejudice to the action taken by the Task Force of
the Board. “

(O3]
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_ JOINT CHIEF ENVIRONMENTAL ENGINEER
To Y
v

Ms. Shriya Constructions, {
Sy.No.1106 & 1107, Ippagudem (V),
Station Ghanpur (M), Jangaon District.
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-AF stract Showing the area and quantification of Pit-I by ETS Survey.

Quarry Lease Area for Building Stone and Road Metal held By Sri Kunduri
Thrimal Reddy, in Sy.No. 1109 of Ippagudem Village, Ghanpur Mandal
Jangaon District.

PIT-1
ID Top Levels Ground Levels
1 338.375 325.923
2 338.696 325.198
3 336.667 326.801
4 336.459 326.405
5 336.516 327.151
6 337.812 326.454
7 337.657 326.601
8 338.586 327.553
9 339.234 327.598
10 337.872 327.429
11 338.513 327.003
12 338.108 327.392
13 341.654 329.855
14 342 328.918
15 342.196 328.789
16 342,928 . 32932 .
17 349.992 332.485
18 350.507 327.852
19 354.546 328.122
20 352.556 328.684
21 3535 327.563
22 335.96 328.955
23 337.009 327.154
24 339.145 327.472
25 340.428 329.189
26 339.541 328.702
27 344.635 329.677
28 344.776 331.137
29 345.127 331.098
30 330.811
31 330.766
32 328.952
33 327.986
34 328.793
35 328.111
36 326.302
37 326.249
38 326.515
39 326.458
40 326.863
41 327.963
42 327.039
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43 329.377
44 327.262
45 327.766
46 328.579
47 327.414
48 329.36
49 327.223
50 326.519
51 326.564
52 326.327
53 326.684
54 326.468
55 326.482
56 326.577
57 326.249
58 326.912
59 326.917
60 327.461
61 326.203
62 326.156
63 326.589
64 326.474
65 326.461
66 - 326.22 - ]
67 326.907
68 326.344
69 327.48
70 326.813
71 327.459
72 327.735
73 327.96
74 327.499
75 327.312
76 326.722
77 327.473
78 327.048
79 327.865
80 327.411
81 327.922
82 327.492
83 328.346
84 326.456
85 328.6
86 326.031
.87 330.279
88 327.882
89 328.148
90 328.223
91 328.124
92 327.756
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93 327.944
ad 327.862
95 327.988
96 328.818
97 328.305
98 327.886
99 328.103
100 328.596
101 - 327.985
102 328.725
341.7584483 327.7159902 14.04245808
Avg of Top Level Avg of Bottom Level Avg Depth Of Pit
Top Area of Pit (sq.mt) 11930.2538
Bottom Area of Pit (sq.mt) 9051.1954
Avg Area Of Pit 10490.7246
Pit Quantity in Cub.mt Avg Area Of Pit X Avg Depth Of Pit o
10490.7246 X 14.042 &5 205
Total Quntity in Cub.Mts = 147315.5604
Electronic Total Staion (ETS) Survey conducted by M/s Lotus

Note :

Engineers, Hanamkonda on 24.3.2021-in presetice of Royalty
Inspector & Surveyor of ADMG, Jangaon.

Foi

Tulasi Rak;:sh
Senior Engineers




Abstract Showing the area and quantification of Pit-2 by ETS Survey.

Quarry Lease Area for Building Stone and Road Metal held By Sri Kunduri Thrimal
Reddy, in Sy.No. 1109 of Ippagudem Village, Ghanpur Mandal Jangaon District.

PIT-2
ID Top Levels Ground Levels
1 340.734 328.686
2 342.821 329.854
3 345.986 327.126
4 347.018 328.511
5 349.361 328.981
6 351.831 329.354
7 354.977 328.636
8 357.275 327.623
9 359.907 327.732
10 362.625 327.345
11 364.892 327.685
12 367.081 327.162
13 369.213 327.681
14 371.703 326.844
15 369.678 326.78
16 370.415 326.927
17 372.459 327.579
18 373.479 327.565
19 327925
20 328.087
21 327.98
22 329.265
23 328.121
24 328.799
25 328.341
26 328.584
27 328.06
28 327.824
29 328.652
30 327.762
31 328.695
32 327.726
33 329.007
34 327.686
35 328.868
36 332.079
37 328.068
38 333.716
39 333.313
40 327.911
41 332.905
42 327.924
43 328.589




44 331.227
45 328.325
46 331.072
47 329.532
48 328.153
49 328.435
50 328.273
51 329.251
52 328.127
53 329.247
54 328.824
55 328.492
56 328.683
57 329.743
58 329.125
59 330.166
60 329.03
61 329.532
62 329.31
63 330.775
64 329.516
65 328.984
66 329.591
67 328.462
68 329.153
——y T - - T
70 329.275
71 328.638
72 329.241
73 329.032
74 328.864
359.5252778 328.8179189 30.70735886
Avg of Top Level Avg of Ground Level Avg Depth Of Pit
Top Area of Pit (sq.mt) 6696.4467
Bottom Area of Pit (sq.mt) 3825.7935
Avg Area Of Pit 5261.1201
Pit Quantity in Cub.mt Avg Area Of Pit X Avg Depth Of Pit o
5261.1201 X30.7D 735 250
161555.1029
Note : Electronic Total Staion (ETS) Survey conducted by M /s Lotus Engineers,

Hanamkonda on 24.3.2021 in presence of Royalty Inspector & Surveyor of
! ADMG, Jangaon.

N\
:Ee'rs

Tulasi Rakesh

Senior Engineers W






ANNEXURE-'X:_

—== . TELANGANA STATE POLLUTION CONTROL BOARD
T | ZONAL OFFICE: HYDERABAD

™ e}
=

g
N

R. Ravinder Reddy - H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer * Block C, Ward 91, Begumpet, Umanagar,

Near Country Club, Hyderabad — 500 016 ;

Email:hyd.zo.jcee@pch.ap:gov.in

REGD. POST WITH ACK. DUE

. CONSENT & HW AUTHORIZATION ORDER - ORANGE CATEGORY
Order No.508- WGL/TSPCB/ZOH/TS-iPASS/CFO/”017- 226 Date: 03.11.2017

" (Consent Order for Ems’cmO/New or altered discharge of sewage and/or trade effluents/outlet
.under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization .
under -Rule 6 of the Hazardous and other Wastes (Management and Tlansboundary Movement)
Rules, 2016. -

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of -
. Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
“(hereinafter referred to as the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules”) the rules and orders made thereunder to:

M/s. Shriya Constructions,

.. Sy.No. 1106 & 1107,

Ippagudem (V), Station Ghanpur- (M),
Jangaon District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as .
detailed below.

p

'$) Outlets for dischérge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. : Discharge (KL.D) <
1. Domestic effluents 0.8 Septic tank followed by soak pit

if) Emissions from chimneys:

" Chimney Description of Chimney Quantity of Emissions at Emission
No. ‘ - peak flow Standards
1&2 Attached to DG Set of capacity — SPM - 115
' —2x250 KVA K mg/Nm’

iii) .Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Shriya Constructions, Sy.No, 1106 & 1107, Ippagudem (V), Station Ghanpur (M) Jannaon
District is hereby granted an authorization to operate a facility for collection, reception, storage, -
transport and disposal of the following wastes with quantities as mentioned below:

SL . Name and gpantity of the Stream- Method of Disposal
No ° Hazardous waste

1 Sténe Dust (50 TPD) - ‘Shall be mixed in the hot mix plants.




This order is Subject to the provisions of ‘the Acts® and ‘the Rules’ and orders made thereundet

and further subject to the terms and conditions incorporated in the schedule A, B and C enclos.$
to this order.

Thié consent is valid formanufacture the following products along with quantities only

S.No. |- Product Capacity
' Stone Chip . :

! (6, 12, 20 & 40 mm) : A TED

2 Hot Mix Asphalt (Hot Mix Plant) 500 TPD

This combined order of consent & Hazardous Waste Authormatlon shall be valid for a period
ending with the 31.10.2022.

"7"7/‘1”’4’ P @‘V
/’ z > it 1§ ‘¢
;J OINT CHIEF ENVIRONMENTAL ENGINEER

B
Encl: Sche’d_ules A,B&C

To

M/s. Shriya Constructions,
Sy.No.1106 & 1107,
Ippagudem (V),

‘Station Ghanpur (M),
Jangaon District - 506001

Ay submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the JCEE(CESS), TSPCB, Board Office, Hyderabad for information.
Copy submitted to the General Manager, District Industries Centre, Warangal for mforrna’uon
Copy to the Environmental Engineer, TSPCB, Regional Office, Warangal for information.









Dust supprcssmn :
iuGreenbelt i

Particulate Matter(PM10).

artxcula’tc Matter (PM2.5)







29. The Board réserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

- 30. This Order is issued to the mdustry w1thout prejudice to the action taken by the Task Force of
the Board. - :

SCHEDULE- C -
: (See Rule 6(2))
(Conditions of Authorization for occupier or operator handling hazardous wastes)

'1. The industry shall give top priority for waste minimization . and cleaner production
practlces

N

The industry shall not store hazardous waste for more than 90 days as per the Hazardous "
& other wastes (Manaaement and Transboundary Movement) Rules, 2016.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a. secured way
in their premises till its disposal.

L)

4. The industry shall not dispose Waste oils to the traders and the same shall be dlsposed to
. the authorized Reprocessors/ Recyclers.

5. * The industry shall dispose Used Lead Acid Batteries to the manufactmers / dealers on
buyback basis.

6. | “The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain 6 copy manifest system for transportation of waste generated
- and a copy shall be submitted to Board Office and concerned Regional Office.

8. ~ The industry shall maintain good housekeeping & maintain proper records for Hazardous
- Wastes stated in Authorisation.

9. The industry shall maintain proper records for Hazardous 'Wastes stated 1n Authorisation .
in FORM-3 and file afnual returns in Form- 4 Rules 6(5). 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management Transboundary Movement) Rules, 2016.

- 10. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
; Hydelabad and conccrned Regional Office.

11. The mdustry shall dispose the e-waste to authorized i‘ecyclers / re-processors only.. 4

/fu—:.// ._S‘/ /, “‘91/’/

¢ OINT CHIEF ENV IRONMENTAL ENGINEER
1
To : g((
M/s. Shriya Constructions,
Sy.No. 1106 & 1107,
Ippagudem (V),
Station Ghanpur (M),
Jangaon District.






State Level Environment Impact Assessment Authority (SEJAA)

Government of India
Ministry of Environment, Forests & Climate Change
A-3. Industrial Estate, Sanathnasar. Hyderabad- 500 018.

i Lr.NOA/TSPCB/EC/SEIAA/Goneral 2015. 3¢ 74 Dt.15.12.2017

| COLLECTOR PEgh; |

] Sub: SEIAA, Telangana — Clarification on Siting Guidelines for Mining
i Projects — Reg.

a ]

; Ref:  Lr.dt.07.12.2017 received from the Collector & District Magistrate, Warangal
i ) ; Rural District.

{COLLEC TOR WARANGAL (HURALY

[/

- Seddeshoske st

\

With reference to the letter cited above, the following is informed:

1. Stone Crushing units do not fall under the Notification of EIA and. do not require to

obtain Environmental Clearance (EC). However; mining projects are required to
obtain Environmental clearances.
|\7)3 2. There are no specific minimum distance guidelines for Mining projects regarding

'9 issue of ECs. However, the SEIAA, Telangana is reviewing the cases of mining

| C£~’(\) ' projects based on the recommendations made by the State level Environmental
i Appraisal Committee (SEAC) for issue of EC.
/ ;
L . . :
. X® AL the project applications received by the SEIAA are forwarded to the SEAC for
‘d}f‘/‘ Q-'o their review and its recommendations (o consider issue of ECs. '
N \)Jé/Q/ 4. As there are no specific minimum distance guidelines for mining projects for issuing

ECs, the SEIAA has adopted following norms:

hY
2
N\

1 If the proposed M'mirig project is complying with the following distance
?\9 'd(o)(\ criteria, the applications are being considered by the SEIAA.

) OO @{;ﬂx’f;“\kd/ o Habitation — 500m

-« Water body —45m

C))\ I3 o Reserve Forest— 50m
gg- . \QQ N 5
4\% 1. In case, the distance of Mining projects are less than the above specified criteria,
@ \ rx()- * the Sub-Committee of SEAC comprising of 2 or 3 Members would inspect the

proposed site of the Mining project to examine the possible impacts from the
proposed mining activity. Based on the recommendations of the Sub-Committee,

- the SEAC would further review the project and subimnit its recommendations to the
SEIAA on issue / rejection of Environmental Clearances.

X
AV

1 The SEIAA, Telangana which is the final authority to take the decision, wauld
“consider the project based on the reconunendation of SEAC.

y 3. The MoER&CC, Gol vide S.0.190 (E) dt. 20.01.2016 notified constitution of District

level Environment Impact Assessment Authority (DEIAA) and District level Expert
Appraisal Committee (DEAC). |

—

6. The notification states that the DEIAA for the Districts shall base its decisions on the

Telangana State ANNE—KURE =X ]

e~
//(S\’) recommendations of the DEAC. For the purposes of assisting the authority for the
e

District, the notification specifies the details of the DEAC.

Y
——




T the light of the above clarification and the norms adopted by the SEIAA, Telangana, you

— -

are requested Lo take necessary action accordingly.
(This has got the approval of the Chairman, SEIAA, Telangana).
Sal-

Member Secretary,
SEIAA, Telangana

To
The Collector & District Magistrate,
Warangal Rural District.

Copy to: ' .
l. The Principal Secretary to Govt., EFS&T Dept., for kind information.
2. The Member Secretary, TSPCB for information.

/IT.C.E.B.O/I

fiL

Senior Environmental Engineer (FAC)

2 (Unit - TID)




A NNEXURE - <11
f AP. POLLUTION CONTROL BOARD _
l\' 2™ Floor, HUDA Complex, Maitrivanam, S.R. Nagar, Hyderabud . L
/ SV g m
Memo No. Gen-52/PCB/TF-BO/2001- W Dt. 11. 01.200% \‘(\y%&%
) A
?{g 12 _
Sub :  Stone Crushers in A.P - Action to be taken on defaylting units — Reg. "' L~.. . e ¢.8) .
o Z o/ jg 2 ,f.
\ Ref : D.O. Le.No. 59/Secy/(Coord)/2000-2, dt. 08.01,2001. ‘
i g & ) T IRUPATI. .
\
Please find enclosed herewith a copy of D.O. letter received from Chief Secretary on tt ".
“an_:;—;uu!"‘ -

subject mentioned therein.

The Zonal Oflicer is directed 1o take following action in consultation wnh Reglona]

"+ Officers in his Jurisdiction :

1. Immediate Issue of Show Causc Notice followed by Legal hearing and closure of all

dcf"uﬂtmg Stone Cmqhmg units in your_;umdxcnon that are opcratmg within 500 meters of

2. Inform the stonc cnxshmg units regardless of their distance firom habitation which have
executed bank guarantee that they have to install the necessary air pollution control
equipment with in 15 days failing which bank guarantee will be forfeited in favour of
Pollulibn Control Board and legal action will be initiated for ¢losure of the stone crusher.,

Dress statemient may be isssed in the gews papers for wide publicity on the proposed

&I

action and action taken against the defaplting units.

4, The following data has toﬁ%.umish‘-at%\ Head Office by 10.02.2001.

Name of the No. ol existing | No. of defaulting | Notlces Issued | Describe action
District Stone Crushers units taken

(Within 500 | Who bave - '

meters of | deposited on

habitation) Bank Guarantees
;
J \,mlxt% V6%

,1/"1) MEMBER SECRETARY
¢}
The Joint Chicf Environmental Engmccr

Zonal Office,

Al ~
Copy to the Environmental Engincer, Regional Office ; £ % fori
. sompiiance of the above directions ig consultation with Zonal Office,

Copy to Chairman . AP o llubion Control Beard
Capy to CFE Cell
Copy to SEE-CIFO

/ F ' 7: 0




HYDERABAD - 500 022

Ooft 3452620
3455340
P. V. Rao, LAS.,
e Fax : 040-3453700
¢ ... ..Res . 3548155

\

‘
N '\;
G

L:c«"’v,l/ f :
(oot \\ _

A

/‘\w/

e
CHIEF SECRETARY

D.O.Lr.No 59/Secy (Coord)/2000-2 dt.8.1.2001

Dear Sri Chalterjee,

It has come to my notice that the stone crushing units are causing &
lot of dust pollution and violating the PCB Guidelines. I am told that you
have the security deposits from some of the units. In case of persistent
'violation, you may examine the possibility of forfeiting the .same and
installing such equipment as necessary from out of the available security
deposit for the unit, T T e

. e

'

I also request you to examine re-location of such umtsthat é:e under

Yo s_-'m/&rely,

/‘\

violation of locatior normes.

(=

- ~
77 C"

44
Sti T.%hatterjee, 148
Member Secretary,

AP Pollu-tion Conti] Board,

Hyderabad,
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J ANMABOOMT

WES FOR CONDUCT CF MAY'98 ROUND
Tst te 7th Mav, 1998) s
G HABITAT IC\TS: L

V 4 i
:fﬁﬁ list of habl atl .ns have been standﬁrdlseo based on
;/Cénsus Charge Ll:t_ Jﬂabl_atlons : 1°re;ore, wculd mﬁan
mm.vﬁnue main village and the hamlet v11 ages falllng~w1 hin
revenue village. For szmple, if there !are."3hamist vil ladeS’
" Revenus Villa ge in QJdlt’Oh to the revenuv main v171ayv, as’
he 1991 Census charge 1isf, then there . w111 be ‘4" habitations.

‘CONDUCT OF GRI SAINIA:

- The quart”rlj Gram Sabha{Village Assembly) will be held in
fy HabltaLlon aurlﬂg the May Round of Jaqnabhooml bztween 1-7
1990. i e ilife g

Wherever. the population of the Habitation Exceeds 2000,
umber of Gram Sabhas to be held will be .counted: ealéilating
ey Yy 2000 additional pOOLthlOH as an additional habitation. n
;0f the Habitations, where the populationis morethan- 2000,
'econd or subsequent Gram-Sabhas should be held giving

the wbaker section localities to ensure. greater

weéaker sections in the Gram Sabhas.

Hot morethan 2 Gram Sabhas par day shotd be con@uct:o oy
Yobkle Team, Sappagnches will preside wver the Gram 35a2ban

d the Upasarpanch will preside in the absence oL the ngcap“.

CONSTITUTION OF MA AND AL TE AMS 2

e

SRSy

A‘u-({_ ’ ‘ ' : 3 | Ve Ry
kﬁgwxﬁg 9% There shall be tw types of teams at the Mandal Level,
g Sumeryis sory Team ‘consisting of the

iodal CFLJ ers, Ma n011 Revén¥e Officer and Mandal ‘Development

¢r and tha other to be called as Mobile Team heaged by

Mandal level funecticnariss like Mandal agrieuvltural Officer,

iandal Educaticn Officer, Mandal CMEY Officer, Dy. T1h5170ars

the MRC Office, etc., The Number of Mibile Teams in’ a

tal will depend on the numbcr of habitations . having morethan-

_DOpulathn, as the Gram Sabhas are to be ¢onducted in all

Se Habitations having morethan 200 P0pulatlon“‘ One -Mabile .

jlcam should umnroxlannWw be iicharge of il 2= 14" Hablhahlono . ;
ing morethan 200 GpuJJCLOn as cach Mobile Team will be :

i SpOﬁJlbl“ for COUCLPtWHQ Gram Sabhas. in 2 -such:Habtations

per day, i.e., one in the forenoon and one in tHe afternoon.

o

TASKS FOR GRAM SARIA:

rm o~ ' I
The followlnﬂ gCLlVlLlCS will be ta]en um in the Gram Salhii.

a) Reading out Chief Minister's mesuage an dlscuasions o -
the message for anpnrokimatelyhalf ‘an-hour; ° '

) Distribution of pamphlets highlighting the achievemencs
macde during-the last five rounds under Janmabhoomi
in the Habitation inclbding the list of works groundad,

. HWPCH/IFN/Felt Meeds received, disposed: of f etf;

c) Repcrt on the ’wncrlo“iﬁg of Government institutions
at the VLll]”C 7rve1 and the present. ‘condition of the
basic sertvices like wator supply, bus.services, elzctricit
nensions and Oter benefits distyributsd.etc. The - .
functlonlnq of the govennment institutions will include
Schools, Hzalth Sub-centres, Anganwadles, Veterinary
HMospitals, Dispensarid®, Falr Price)Shops, Xrl.Godowns,
Primary Aﬁrl.COwOp ratives etc;




- - < LAY

d) Display of whe 1ist of familiss ae par
the ﬁvleTurpOHr unus"unolc 3 rvey and
card holders elating to the Habitatico
.e) pr(pnrﬂnlo ﬁ: 51c7j of‘PrOjec € under
and works Urogrumm .Of Government depa
f) Distri bLthn of assc S and ASSistance :
= . 9’) RGC‘C..V’FY" grievance pe _tlono from t"]t_ D& Qpl

5.0, ORGANIS NG 1 ABITHTION: JJuv'-L CONWIIT’I‘EE

Bul Hab ttee (HLeo) wﬁll bs organiseq in
T @very Hapi fthnn 200 pomylas icn ang Habitatj,
xd?V?f\ less Latian will be taggzg on t¢ +the ad je
£ ldTbltlu“On Lok of Lhc:l'vzwtaLlyn Leval com b
Will b viabitdation L vel Canwmnﬂr " The-
% Habigat; Eoon will have the 50770'1pw cgmpositic
i) Sarpan Sram Panchayath :  Cha irman
* 1idUpa 34 8Rch of the Grym Panchayath’ ?  ¥icCenchars an
aJ.Wl)VQ pnl PJrl"h”k Territorial Connu*tLency ¢ MEmbgy ’
Memy: r (M)
l’ WlGroup Ieadggy of DWCR A -z Member
! v)Grouw Leader of crmy Sroup ¢ ¢ Mamber
‘ v*)Drr sident of Watershed Azsog ciatiod ! WA) *  Member
l)PIESlﬂ“ht of Vanasamralksha 0a o:mlthW(VSS) 3
/- lA)C“OdD leader of Selfi-Holy Gro Oup ~of wadc .
PREkErs under ZAS, TRV ; : - .
X)President of VTDA in Triba)] Subeplan yrea Sz ~—
X1) Mewbity of the PrﬂM'Panchuthn for the
. concerneq Habitation g
¥ }Cii)hEprb)GntPilv“ of WvO whr’lag in the
. Habitathon (3£ | any) - * Member
"iii}Habit‘fWQP Level Convenor 5 Convencr
5.2 one °f the Group Ieaders of the 6 Selfulely g
(DWCR a/c m.m/v'«c/m AVWAVSS) ac the Mabitation I,
JLtTPg 95 thz Chairman o the Habitation Leve] Committee-
SArpagnch or Upa-sarpanch Or War Member of the Grar
C o nchar”" of the Habitation in the SuCCGLdng order Qos _
‘ CoOme formard tC b the Chairman of tha Committee, "f"
¢ v
5.0 WARD
5.1 Thie WLC/ will b organised in.
e ! Poratics with +he rolloy 'y

Comnes i

1) “Warad Cluncilor - : Chairgan
11)  pPresige 2nt of the ns;qAOﬁurnooﬂ committ:e:'Vice»chai:man
XXX) {(orf The SlumeSlunmg locatoed within the

Warad)
.nv/Rcsident

1ii)

o]
0
1

gavnwnmental

. : Totne Ward ' Membor
i ) v ) Y e At lva OV onmante CPDwrtments/
' Titutions 10catsd within the Ward : Membior
Vi) wara Officer 1

Ncharge of the Ward MemberuConVénOr-

Contd,,3
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APBCINTMENT OF MCDIL OFFICERS: ) EE ,!:
0 S . . L . i

Tha list of Wodal O”ficers nall-bﬁ""ihallsed by the i

to those 4 irectly
£ works 0hﬂaonent of
financed proje c»s.' Frecquant -~ b

1
g iving. @

UastrLﬂt Cocligctors
for the

Aided Pr :
of wWodal Offics b= aVaOld ds : R
« . ’ ¢ '
E v,/ W ARD I "JE'L'_: COMMITTEE ' « .

CONVENORS: "~ I

T M convenors. shall ke ap“Olnted by . thv -
‘pistric sviry Habitation Ievel: Comnmttu.ﬂLor S
the n ng morsthan 200 P opul cion. .Tha Habil- '

tatico mmitiee ConviinoIs shall be GODOlnted from amcng _‘ﬂ%
the village levil gover romsnt functionaries 1ike.village . Ry
devalo ment CEfics. .- Villags . strativa Officer ;» Village “
Agrl.Bxtzasion OLfic: Exscutive Officer of Gram Panc ayath: "
Jorkar, Aary of BRCE and T BLCp: Such
Lizvil cn oholild oot be £requently.

be appointed in the Urban

: ~in the, consubtation: with the
c:>a Cohmi"siﬁn-rS‘from among the munlc3~aliuncu10narlvs
ot’rw goJrrnmPn. functionaries worﬁlng W‘Lﬂlﬂ the municipal

ANRCUTICY or IRRIG VLT WORKE:

Mot nances WOUks w*ll bo emecuted thm-:m.H

33 ]
23 rs ons without l1ﬂ»1nc with Janmabboomi
and wigh v oA wwhwlu s Contribdtion. The WUA can utilize
cf the funds i A1 avith them.. Hewever, the pclﬂCl DiRgS
Jagmabho ged namely, the.narticipation of the
2rs in of the “r”lﬂﬁtl“n Wworks. Detailed
cruction rhwe irrigation dep hmcnu accordingly.

D .

40.0 EBEXECUTICH CF

10,1 all the Community.work7 so far gLounQed undsr J9nnabhoomif

5
shera no Goverphnent sharz nas been paid so £ar . and where there is

no further nrogress sheuld b2 c”ncmllao 1m"n°o:quelyc

v

1 to wWhtershed ASgOCla’lOnS, "Vana Sam:a] shana '
s' 3Zociavions would - be -the main fecus
Round of Jav 1abhooml. L E “ _ .

¥ : : ‘H which hre 6rﬂare.‘1ng'and

- share hne . »2id shall be: brought to 2

= stage by woad of May '28 and cwoqwd and -:vayfnem:u made foxr the
rldicns exosnting building works which can bm continued till

nd of th: uun”'q and comple sad. Therefore, -all communltv

orks prrtaining to-thé”finénﬂinl yezrr 1997 98 will be clos
manner, pavments wade for the woFkAZZdone and

and Jmcor0urrt d in no-Mandal Jzamabhocmi
maintained by the ¥odal Ofrﬂoa“ and the Mandal

¢s being executed in ndn-trikal nocckets

0.4 All commun ity
© Schedul 4/Tribal Srn-ulnn dtDJv shall be treated as general - :
raticas only and Ehs rate of D?Oﬂles* contribution shall be
icala as laid down nndern ﬁpﬂ3b ooml cumﬁellnm .

LR

contd. 4



10.8 Pronosals for NeW works can ‘be’ received during May ! 98
Round only in those iabifokticns where 2 WwOorks already °k :
have begn cmﬂhi”teﬁ cr valua of s & 2 “the
s5timated Cavh, T o reti]ow. . WOrks done ‘exceeds 504 Yor the

1 T hiue of NEw WO - .-
- A UE ) W TS Ay i)
noC e;\{ceed s *J.OO TW“‘S e : —— 7, r) ; 03 !ls Sﬂr’q 1

=@ Habltation. The . works taken un i
Hahitations through WUa/wa, @hd V3S/shall not -be or
purpose,

oludas Mabitations h1VLP“ morethan 2008 Populst
tzeated as additional Habitirions at the rats of
2000 Population )

-

=
)—.l
L3
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C
5
.
I_{
.
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b
Q
=
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PIVITINS 2'0R MY, 1998 gouma:

o

0 ll,:'

7 4

ft o 1cJL1ﬁn of
T ror ; LYo Cardas will
t;u ol 1T thae EiC/”x7uT/D1:tL1
at the nmE 0 5 me G

et B e

rﬁ
st
o3
6]
N

Students o =dlcal Colitegus ang o
PUIPOse of identificaiion and conductid
ﬂthuahLon Level Wherever rs

b

cuired.

ﬁ:” g B Lwrﬂr Voth Ainwry Camos shall be organised at the &
m - Panchayath: Hd ., TS, and procursnent ©f medicinss shall b ma
{rf ac0ﬁwcvnq7y bv th“ D‘- ot B 1t 1 £} : re

:
Re . OO/u D“r Gram Panch

114 | Th;/éore ares ‘C'71151'dv/{'JjnmabhO“W’ 17 Prims
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ANMEXURE xm

State Level Environment Impact Assessmiént Authority (SEIAA)

Telangana State '
' Government of Ind

a |

|
Ministry of Environment, Forests & Climate Change

A-3, Industrial Estate, Sanathnagar, H

derabad- 500 018.

i

F .No.4/TSPCB/Eé/SEMA/GeneraUZO 15-

Dt:11.06.2020.

- AMENDMENT fI‘O ADDITIONAL GUIDELINES li?OR PR OCESSING

L, (MINING PROJECTS BY THE SEIAA[& SEAQ

,-—u—-«—-«'*—x‘ e ‘—"A % g
- | S !

I 2
During,the meetmér held ?n :11.06. 2020‘ after due dehberatxo

to the Iaddmonal
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AP, PQLLUTION CONTRQL BOARD = .
A-3, Industrinl Estate, Suathniigar, Iyderabad- 1§

CANNEXURE - X[V

Mg_ux_(_)‘b{p_,_’L_/_I_’_Q,‘B/(,‘]"‘E/Bnm'd Meeting/2007 -5 - D 07-04-2007
Sub: PCB-CIE - Slipht Modifications (o the B
' Stone Crushers- Implementatian -Reg. _ fee
Relt [ Circular MemorNo..l2/PCB/CFE/Bda1;'d Meeting/‘f)ﬁ.,—"].(-)'j.l, dt.
' 29.08.98. . B} : '

2. Resolution-No. 1683 of 15" Bao

The Bowrd hug cammunicated guidelines: l’o_r'iestnhlishment of slone crushers i
e state vide relerence 1™ cifed for imp‘l‘cn'xentmLi,_(_j'nf ln'cnntimlat’ion,. the..Bt_)ard in its

1™ mccting held on 21.03.2007 has resolved in the'resolution 10.1683 1o modify some -
al'the guideliney harlially pertaining fo stone crushing tinits which:are ag lollows:

xiélﬁng_Siﬁﬁg Guidelines.of

aid Meeting held o5 21.03.2007

L "The present puideline of o distance of 500 m {rom National Highway and 100.1m
- [ram Slale Flighway, major distiict roads “and, other roads (or location of stone.
-crushing units is retained. ' T

2, The distunce ol stone crushing unit from human habilation shial
800 m. e e B

Il not be less than
.3 There shall be a 5 m width of green bel
o width bulTer zone of the stone crushin
vivouter side of the bulTer 7one 50 as ¢

talongithe boundary of the sile in he S0m |
g unil.  This preen bell shall be developed
0 acl as @ barrier. o '

it

Copy ol the approved madilications is 'Hercwi('l.\j enclosed.
LA - “heeeby: direeted Lo implement these mod;Fed guidelines

Y " -undls, These puidelines shull be Tollowed scrupulously in
- Tguidelines pertaining (o slone crushing unilts. '

All the:ZOs and ROs are .
pertainiiig o stone crushing -
addition to the other exisling. ..

o [ c o linelsa/y '

4 , - Sa-
% ro o ‘, A MEMBER SECRETARY
B ' _ o .

s To ullICEES al Board OlTice,

O AILZOs,

= . AN SELs at Bourd Olfice,

e The Administrative Manager,
i . - S 'he 81 (TE-VIAYCPR-E YD),

“ . . AROs. ) j 1

e U R
AOZHNIR )

JI%.C.I. 5.0/

q\@'ﬁ%ﬁ@&

A - iloftfe7




£ LT MODII‘]CATIONS IN_SITING GUIDEEINES ‘AND STAND
'NITSREG}" | -

2)

-8 RESCLUTION NOLi603 :. |

) |eiamed

buffer zonn or the stone crushing -unit,
: the buffen zone 80 as to act

i
|
|
i

ARDS FOR STONE. CRUalHNG

~The Boe_rd:after diéousﬁons» 'approved{the Proposals as follows:

S :

The present guldsline of a distance of 50
=} HJhway maJ :

The dlstance of stone crushlng unit from h

uman habltatlon shall not be less than BOO .
Fhele shall beas

2. M width of g|een

as a IJEIIIGI

helt along the boundary of the slte In the 50 M ‘widlth.
- Thls green belt shall be developed on outer side of -

Sl a ¥ e
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@ ANNEXURE -V

OFFICE OF THE DISTRICT MEDICAL AND HEALTH OFFICE JANGAON

Re.No.Spl/DME&HO/IN/2T : Date: 08/03/2021

SCTION REPORT

Sub-lisst = OA N0 23 ol 20208/ - The etional Green Iribunal Chennat - Complaint lodged
Sri.Sama Somanarsaiah and others for mining Crusher at Ippagudem. Station Ghanpuir,
Jangaon District - Inspection report submitted.

Ref:- OA No.23 012021 (SZ). The National Green Tribunal Chennai.

s ok

o Dainy Examining the Out Patients of 30-00 per day

J.0 Therets no markably increasing ol any Reaniratory illness cases
2 o P ! .

(o8]

No [ncreasing ol any allergy cases due to dust or ainy other pollutants

4. No cases are coming o hospital having svmptoms of any allergy like cough and Respiratory
s\iptoms

A0 Nuinerease ol cases Jao e amy ENTT Problem due o sound pollution

0. Noinercase ol cases having Psvehiainy probiems - Mental ilness

No increase ol cases due to any water and air born discases

Q

8 Noincrease of cases due to any gastric and Renal probiems

D|s\l\‘ric't M’Ediculg)f—l:-'lf&nllh Officer.
\ Jangaon.

District Medical & Health v, w.es

—_ JANGAOMN. —
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Angex%RE
——— _ TELANGANA STATE POLLUTION CONTROL BOARD
e S REGIONAL OFFICE, WARANGAL

\;;‘mﬂwm H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 001
AR FE

M. VENKAT NARSU Phone No: 0870-2577269.
ENVIRONMENTAL ENGINEER e-mail: ee-weglu-tspcb@telangana.gov.in
Lr.No. CFO/PCB/RO-WGL/W&A/20217 Date: R .03.2021

SHOW CAUSE NOTICE

Sub: TSPCB-RO-WGL — Hon’ble NGT in OA No. 23 0f 2021 — M/s. Shriya Constructions,
Sy.No. 1106 & 1107, Ippagudem (V), Station-Ghanpur (M), Jangaon District — Notice
issued — Reg.

Ref: 1. Order No.508-WGL/TSPCB/ZOH/TS-iPASS/CFO0/2017-226, Dt: 03.11.2017.

2. Hon'ble NGT, Chennai — Original Application No. 23 of 2021 (SZ) filed by Sama
Soma Narsaiah, R/o. Jangaon District & others Vs Union of India & others —
Order dated 03.02.2021
Analysis report of AAQM conducted on 05.03.2021.

(O8]

-000-

WHIEREAS you are operating the industry in the name of M/s. Shriya Constructions is
located at Sy. No.1106 & 1107 of Ipagudem(V), Station Ghanpur(M), Jangaon District and

involved in operation of Stone crusher unit — 500 TPD and Hot mix pant — 500 TPD.

WHEREAS vide reference 1* cited, M/s. Shriya constructions has obtained CFO vide

order dated 03.11.2017 with validity up to 31.10.2022 respectively.

Vide reference 2" cited, Sri. Sama Soma Narsaiah, R/o. Jangaon District & others has
filed an Original Application No. 23 of 2021 before the Hon’ble NG:I', Chennai challenging the
lack of EC conditions, violation of Mining License by the quarry i.e., Sri K. Thirumal Reddy,
Building Stone & Road Metal Quarry located at Sy.No.1109, Ippagudem, Station Ghanpur (M),
Jangaon District and also regarding violation of siting guidelines and pollution caused by the stone

crusher unit & Hot mix unit located near the quarry.

WHEREAS, the Board officials inspected the crusher along with the joint committec and
conducted AAQM on 05.03.2021. After analysis, the value of SPM found to be 1855 pg/m’ against
the standard of 600 pg/m’.

In view of the above, you are hereby directed to take notice why legal action should not be
initiated against your unit under Section 33 (A) of the Water (Prevention & Control of Pollution)
Amendment Act, 1988. You arc also directed to submit reply to this office within 7 days from the
date receipt of this notice, failing which necessary action will be initiated against your industry

without further notice in the interest of Public Health and Environment.

ENVIRONVM
To A
M/s. Shriya Constructions,
Sy.No. 1106 & 1107, Ippagudem (V),

Station Ghanpur (M), Jangaon District .

Rw“’;w%\ 50%\
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B TELANGAWA STATE POLLUTION CONTROL BOAR]
L REGIONAL OFFICE, WARANGAL
W‘"" H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 001

A B B BRUS

g,
M VENKAT NARSU Phone No: 0870-2577269.
ENVIRONMENTAL ENGINEER e-mail: ee-wglu-tspech@telangana.eov.in
Lr.No. /PCB/RO-WGL/2021 - l‘;/-\ DX .02.2021

SHOW CAUSE NOTICE

Sub: TSPCB-RO-WGL - Honble NGT in OA No. 23 0of 2021 — M/s. Shriya Constructions,
Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), Jangaon District — Notice
tssued — Reg.

Ref: 1. Order No. 508-WGL/TSPCB/ZO-HYD/CFE/TS-iPASS/2017-48, Dt: 28.04.2017
2. Order No.508-WGL/TSPCRB/ZOH/TS-iPASS/CFO/2017-226. Dt: 03.11.2017
5. Hon'ble NGT, Chennai — Original Application No. 23 of 2021 (SZ) filed by Sama
Soma Narsaiah, R/o. Jangaon District & others Vs Union of India & others —
Order dated 03.02.2021
A

Inspection of the industry by the Board officials on 16.02.2021.
-00o-

It is to inform that M/s. Shriya Constructions is located at Sy. No.1106 & 1107 of
[pagudem(V), Station Ghanpur(M), Jangaon District and involved in operation of Stone
crusher unit — 500 TPD and Hot mix pant - 500 TPD. The stone crushing unit is located
adjacent to Sri K. Thirumal Reddy, Building Stone & Road Metal Quarry located at

Sy.No.1109, Ippagudem, Station Ghanpur (M), Jangaon Districl

WHEREAS vide reference 15 and 2nd cited, M/s. Shriva constructions has obtained
the CFE from the Board vide order dated 28.04.2017 and CFO vide order dated 03.11.2017
with validity up to 31.10.2022 respectively.

Vide reference 3% cited. Sri. Sama Soma Narsaiah, R/o. Jangaon District & others has
filed an Original Application No. 23 of 2021 before the Hon'ble NGT, Chennai challenging
the lack of EC conditions, violation of Mining License by the quarry ie.. Sri K. Thirumal
Reddy, Building Stone & Road Metal Quarry located at Sy.No.1109, [ppagudem, Station
Ghanpur (M), Jangaon District and also regarding violation of siting guidelines and nollution

caused by (he stone crusher unit & Hot mix unit lecated near the quarry.

The officials of this office has spected the industry on 16.02.2021 and observed that

the hot mix plant and the quarry are not in operation whereas the cone crushing section of the



stone crusher is under maintenance. The following are the observations made during the
inspection:
a)  The industry has not provided dust bunker for storing the dust, however it was
observed that the old dust bunker was removed and kept outside as it was damaged.

b)  The industry has established ready mix plant without obtaining CFE of the Board and
which 1s yet to be commissioned.

¢)  The industy has not provided wind braking walls around the crusher but developed
greenbelt with Sm width owards North, South and East. The quarry 1s located
towards west side, but there is no greenbelt around the quarry.

d)  The industry has not covercd the conv eyor belts with GI sheets but covered the
conveyor bell with green sun shade fabric.

In view of the above, you are hereby direcled to take show cause why action should
not be initiated against your industry for the non-compliance of CFO conditions stipulated by
the Board and causing air pollution in surrounding area, under Section 33 (A) of the Water
(Prevention & Contro! of Pollution) Amendment Act, 1988 and under Section 31 (A) of the
At {(Prevention & Control of Pollution) Amendment Act, 1987, You are also directed to
submit reply if any to this office within 07 davs from the date of receipt of this notice, failing
which action will be initiated without anv further notice in the interest of Public Health and

Environment.

S 2\
ENVIRON ,xwm/é\pmc INEER,
3 E:
To WTAL FNGINE
M/s. Shriva Constructions, h}\‘\]IP\OFME 20U LLOTION CONTROL
Sy No. 1106 & 1107, Ippagudem (V). Telangane bt;fzh(.‘m,\ »L OFFI iICE,
Station Ghanpur (M), Jangaon District BOA P\D CRRANG A%

Copy submitted to: o .
l. The Member Sceretary, TSPCRB, Board office, Hyderabad for kind information
2. The ICEE. 7O, -l'\'dumbad for kind imformation.



Soemnsse JTELANGANA STATE POLLUTION CONTROL BOARD
e St REGICHAL OFFICE, WARANGAL
LS4 5 H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District — 506 001
N
M. VENKAT NARSU Phone No: 0870-2577269.
ENVIRONMENTAL ENGINEER e-mail: ee-wglu-tspebi@telangana.gov.in
LrNo. /PCB/RO-WGL/202L- 772 Dt2.< 022021

SHOW CAUSE NOT

Sub: TSPCB-RO-WGL - Hon’ble NGT in OA No. 23 of 2021 — Sri K. Thirumal Reddy,
Building Stone & Road Metal Quarry located at Sy.No.1109, Ippagudem. Station
Ghanpur (M), Jangaon District — Notice issued — Reg.

. Order No. 583-WGL/TSPCB/ZO-HYD/CFE/2018-2653, Dt: 07.02.2018.

2. Order No.5383-WGL/TSPCB/ZOH/CI'O/2018-2688, Dt: 14.02.2018.

3. Hon'ble NGT, Chennai — Original Application No. 23 of 2021 (8Z) filed by Sama
Soma Narsaiah, R/o. Jangaon District & others Vs Union of India & others —
Order dated 03.02.2021.

4. lInspection of the industry by the Board officials on 16.02.2021.

-00o-

[t is to inform that Sri K. Thirumal Reddy, Building Stone & Road Metal Quarry is
located at Sy.No.1109, Ippagudem, Station Ghanpur (M). Jangaon District and involved in
quarrying ot Building Stone & Road Metal 1o a maximum quantity of 5,76,943 m® over the

entire EC period i.e., 115388.6 m® /annum.

WHEREAS vide reference 1% and 2" cited, you have obtained the CFE vide order
dated 07.02.2018 and CFO from the Board vide order dated 14.02.2018 with validity up to
31.12.2022.

Vide reference 3™ cited, Sri. Sama Soma Narsaiah, R/o. Jangaon District & others has
filed an Original Application No. 23 of 2021 belore the Hon’ble NGT, Chennai challenging
the lack of EC conditions. violation of Mining License by the quarry i.e., Sri K. Thirumal
Reddy, Building Stone & Road Metal Quarry located at Sy.No.1109, Ippagudem, Station
Ghanpur (M), Jangaon District and also regarding violation of siting guidelines and pollution

caused by the stone crusher unit & Hot mix unit located near the quarry.

The officials of this office has inspected the industry on 16.02.2021 and observed that
the quarry is not in operation except for drilling. The following are the observations made
during the inspection:

1. The industry has not adopted wet drilling system and not provided permanent water
sprinkling arrangements on hauls roads, loading and unloading and at transfer points
for dust suppression.



2. The employees are not provided with personal protective equipnient.

3. The industry has developed greenbelt but it is not developed around the lease area:
instead it is developed in a dedicated area.

4, The industry has not taken any measures for the monitoring of Ground water level and

suitable measures {or augmentation of ground water.

In view of the above, you arc hereby directed to take show cause why action should
not be initiated against your industry for the non-compliance of CFO conditions stipulated by
the Board and causing air pollution in surrounding area, under Section 33 (A) of the Water
(Prevention & Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of the
Air (Prevention & Conurol of Pollution) Amendment Act, 1987, You are also directed to
submit reply if any to this office within 07 days from the date of receipt of this notice, failing
which action will be initiated without any further notice in the interest of Public Health and

Environment.

\ \\

To

M/s. Sri K. Thirumal Reddy,
Building Stone & Road Metal Quarry
Sy.No.1109, Ippagudem. . S
Station Ghanpur (M). Jangaon District. Ll e

Copy submitted to:
1. The Member Secretary. TSPCB, Board office, Hyderabad for kind information
2. The JCEE. ZO. Hyderabad for kind information.
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Soowage TELANGANA STATE POLLUTION CONTROL BOARD
D REGIONAL OFFICE, WARANGAL

A T . .
m H.No. 1-8:269, Balasamudram, Hanamkonda, Warangal District — 506 001
RN

M. VENKAT NARSU Phone No: 0870-2577269.

ENVIRONMENTAL ENGINEER e-mail: ee-wglu-tspcb@telangana.gov.in

Notice No. [PCB/RO-WGL/2021 -7 0 9 Date: ]9 .02.2021
NOTICE

Sub: TSPCB-RO-WGL — M/s. Shriya Constructions, Sy.No. 1106 & 1107, Ippagudem (V),
Station Ghanpur (M), Jangaon District — Establishing Ready Mix Concrete Plant
without obtaining CFE of the Board under Water & Air Acts — Notice - Issued — Reg.

Ref: Inspection of your industry by the Board officials on 16.02.2021
-00o0-

WHEREAS you are operating the industry in the name & style of M/s. Shriya
Constructions is located at Sy. No.1106 & 1107 of Ipagudem(V), Station Ghanpur(M), Jangaon
District and involved in operation of Stone crusher unit — 500 TPD and Hot mix pant — 500 TPD.

WHEREAS during inspection of your industry by the Board officials on 16.02.2021
observed that you are going for expansion by establishing Ready Mix Concrete Plant without

obtaining CFE of the Board which required under Section 25 / 2‘_6 of Water (Prevention &
Control of pollution) Act, 1974 and Section 21/22 of Air (Prevention & Control of pollution)

Act, 1981 and amendments thereof.

In view of the above, you are hereby directed to take notice why action should not be
initiated against your industry for establishing Ready Mix Concrete Plant in the premises of
stone crushing unit Without obtaining CFE of the Board under Section 33 (A) of the Water
(Prevention & Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air
(Prevention & Control of Pollution) Amendment Act, 1987. You are also directed to submit
reply if any to this office within 07 days from the date of receipt of this notice, failing which
action will be initiated without any further notice in Athe interest of Public Health and

Environment.

To -
M/s. Shriya Constructions,

Sy.No. 1106 & 1107,

Ippagudem (V), Station Ghanpur (M),
Jangaon District.

Copy submitted to the Joint Chief Environmental Engineer, T.S. Pollution Control Board, Zonal
Office, Hyderabad for kind information.
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CASE DETAILS
PRIMARY DETAILS
Main Number WP 40816/2017 SR Number WPSR 229571/2017
Petitioner S.K. Subhan, Respondent The State of Telangana Its rep by the Principal Secretary
Petitioner PRABHAKAR Respondent
GP FOR INDUSTRIES COMMERCE TG
Advocate CHIKKUDU Advocate
Case Category NON-SERVICE District WARANGAL
Filing Date 30/11/2017 Registration Date 30/11/2017
Listing Date - Case Status PENDING
Purpose INTERLOCUTORY Scrutiny Officer name
Hon'ble Judges Honourable The Chief Justice THOTTATHIL B.RADHAKRISHNAN,The Honourable Sri Justice S.V.BHATT
Category
Category WP Sub Category MINES, INDUSTRIES AND COMMERCE
Sub Sub Category |-
IA DETAILS
Misc.Paper Order
IA Number Filing Date |Advocate Name Status Prayer Order
Type Date
1A 1/2017(WPMP PRABHAKAR Direction ] 1A
30/11/2017 . Pending -
50675/2017) CHIKKUDU Petition PRAYER
PRABHAKAR Implead . 1A
1A2/2018 20/03/2018 . Pending -
CHIKKUDU Petition PRAYER
PRABHAKAR Amendment . 1A
IA1/2018 20/03/2018 . Pending -
CHIKKUDU Petition PRAYER
PRABHAKAR Implead PENDING FOR
IASR 3673/2018 19/03/2018
CHIKKUDU (11098) Petition SCRUTINY
PRABHAKAR Amendment PENDING FOR
IASR 3679/2018 19/03/2018 .
CHIKKUDU (11098) Petition SCRUTINY
USR Details
USR Number Advocate Name USR Type USR Filing Date | Remarks
1/2017 15584/GP FOR FORESTS (TG) |Memo of Appearence |04/12/2017 -
2/2018 PRABHAKAR CHIKKUDU Memo Proof of Service [17/09/2018
WPUSR.71963/2018 | PRABHAKAR CHIKKUDU Memo Proof of Service |15/09/2018 ACCEPTED
WPUSR 60334/2018 | PRABHAKAR CHIKKUDU Posting Slip 16/08/2018 PENDING FOR SCRUTINY
CONNECTED MATTERS

Connected Case Number

Top




VAKALAIH @

Advocate Code Advocate Name P/R No. Remarks
16177 P SHIV KUMAR (SC FOR TSPCB) 14(R) —_
15584 GP FOR FORESTS (TG) 15(R) —
15611 GP FOR MINES AND GEOLOGY (TG) | 16(R) —
15604 GP FOR REVENUE (TG) 17(R) —
LOWER COURT DETAILS
PRAYER

Issue a Writ Order or Direction or more particularly one in the Nature of Mandamus declaring the inaction of the respondents in
applications made by the petitioners on 24 07 2017 31 07 2017 and 06 09 2017 to cancel the 8th respondent Quarry License
which is situated at Khasim Nagar Gram Panchayat Ippaguda Mandal Station Ghanpur District jangaon Telangana State which
destroying the people property of the ten villages and destroying the air water and sound environment by the blasting hill and

crushing stones around the clock and 365 days as illegal arbitrary highly descriminated unjust unfair unlawful unconstitutional

irrational and mockery and also against to the Article 14 19 21 and 300A of Constitution of India and also against to the

provisions of the Air Prevention and Control of Pollution Act 1981 and Air Prevention and Control of Pollution Rules 1982 and
2008 and the Mines and Mineral Development and Regulation Act 1957 and the Minor Mineral Concessoinal Rules 1966 and

against to a catena of judgments of an Apex Court and this Honble Court and pass

PETITIONER(S)

S.No | Petitioner(S) Name

S K Subhan

Ghanpur District Jangaon

1 S/0 Manne Saheb Aged about 30 years Occ Agriculturist R /o Khasim Nagar Gram Panchayat Ippaguda Mandal Station

K Gattaiah

S/o K Mallaiah Aged about 55 years Occ Agriculturist R /o Komatigudem Mandal Station Ghanpur District Jangaon

Mohammed Jhonny

Ghanpur District Jangaon

3 S/o Motheir Aged about 30 years Occ Agriculturist R/o Khasim Nagar Gram Panchayat Ippaguda Mandal Station

Pallapu Narsaiah

/0 Chandraiah Aged about 60 years Occ Agriculturist R/o Komatigudem Mandal Station Ghanpur District Jangaon

Soma Narsaiah

S/o Narsaiah Aged about 50 years Occ Agriculturist R /o Narsingapur Thanda Mandal Gudur District Jangaon

Ton




R.No [ Respondent(S) Name @
' The State of Telangana Its rep by the Principal Secretary
to the Industries Commerece Department Secretariat Hyderabad Telangana State
5 The State of Telangana Its rep by the Principal Secretary
to the Pollution Environment Department Secretariat Hyderabad Telangana State
5 The Director Mines Minerals Department
B R K Bhavan IV Floor Liberty Hyderabad
1 The Member Secretary Pollution Control Board
Hyderabad Telangana State
. The District Collector Jangaon District Jangaon
Telangana State
. The Assistant Director Mines Mineral Department
Jangaon District Jangaon Telangana State
- The Tahsildar Mandal Station Ghanpur District Jangaon
Telangana State
M/s Sai Datta Constructions
8 Office address 2882/204 Nakkalagutta Hanumakonda District Warangal Plant situated at Khasim Nagar Gram
Panchayat Ippaguda Mandal Station Ghanpur District Jangaon
. M S Venkata sai
stone crusher h no 5 11 766 pochammakunta hanamkonda warangal district
Sri Kunduri Tirumala Reddy
10 |s o venkat reddy r o h no 1 9 1134 sahakar nagar hanamkonda warangal district R9 and 10 are impleaded as per
court order dated 20 08 2018 inia 2 2018
ORDERS
Order on Judge Name Date of Ordes Order Type Order Details

Designed & Developed by High Court for the State of Telangana

Top







Item No.02: ANNEXURT- XXII

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 23 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Sama Soma Narasaiah & Others.
...Applicant(s)

Verses

Union of India and Others.
....Respondent(s)

Date of hearing: 03.02.2021.
CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Sri. Sravan Kumar

For Respondent(s): Smt. H. Yasmeen Ali for R2, R3, R5 to R8
Sri. T. Sai Krishnan through
Sri. B. Lakshmi Narasimhan for R4

ORDER

1. The grievance in this application is regarding the violation of consent
conditions and also pollution of air, sound and also water caused on

account of the operation of the Stone Mining Quarry, and Stone

1



Crusher and Tar/RCC Mix plant run by 9th respondent in Sy. No.

1109 of Ippagudem Village, Station Ganpur Mandal, Janagam District

of Telangana State.

. It is alleged in the application that the 9th respondent had exceeded
the mining lease area that has been granted and the units was
established against the Siting Criteria without providing necessary
pollution control mechanism which resulted in great hardship and
health hazards to the people in the locality. Though complaints have
been made regarding the same, no proper action has been taken.
Even they have committed violation of the conditions imposed in the
environmental clearance as well as “Consent to Operate” etc., So the

applicant filed this application seeking the following reliefs:-

(1) Appoint an independent experts committee to ascertain
the ground situation at Ippagudem Stone mining Quarry,
stone crusher and Tar/RCC Mix Plant run by Respondent
No.9 for taking appropriate action.

(2) Direct the Respondent No. 1 to 4 to take action according
to law on the Respondent No. 9 for violating the Mining
lease and mandatory precautions fixed by way of siting
guidelines by CPCB/TSPCB.

(3) Direct the Respondents 5, 6 & 8 to assess the damage
caused to health of population, houses, agriculture, bore
wells and Ippagudem, Rangararayigudem, Komatiguem,
Kotulabad, Narasingapuram Tanda Villages of
Janagama District of Telangana State due to the polluting
activities of Respondent No. 9.

(4) Direct the State of Telangana and Telangana PCB to
implement the order dated 5.7.2016 in O.A. No. 3 of 2016
(SZ) Suo Motu and submit report.

2



. When the matter came up for hearing for admission today
through Video Conference, Sri. Sravan Kumar represented the
applicant. Smt. H. Yasmeen Ali represented the respondents
2,3 & 5 to 8 and Sri. T. Sai Krishnan through Sri. B. Lakshmi

Narasimhan represented 4th respondent.

. On going through the allegations in the application, we are
satisfied that there arises a substantial question of
environment which requires the interference of this Tribunal
for resolving the same. So, the application is admitted.

. The applicant is directed to take steps to serve notice to the
respondents by Registered post with acknowledgement due, by
e-mail and also by dusthi if possible and produce proof of

service on them by filing an affidavit as per rules.

. The applicant is also directed to serve a copy of the application
along with the documents produced to the standing counsel
appearing for the respondents within a week and produce
proof of such service by filing proper affidavit as per rules.

. The applicant is also directed to produce necessary
requisites along with postal cover and the necessary postal
stamps before this Tribunal within a week, so as to enable

this Tribunal to send notice to all the respondents through



Tribunal, to ensure service on them in accordance with law,
so as to enable this Tribunal to proceed against them, if
they did not appear in their absence in accordance with law.
- In order to ascertain the genuineness of the allegations and
also the possible impacts alleged on account of the
operation of the 9th respondent unit, we feel it appropriate to
appoint a joint committee comprising of, (1) the District
Collector, Janagam District of Telangana State, or a Senior
Officer not below the rank of Assistant Collector or Sub
Divisional Magistrate to be deputed by the District Collector
(2) a Senior Officer from Telangana State Pollution Control
Board (TSPCB) as designated by its Chairman, (3) a Senior
Officer from the Directorate of Mining and Geology of
concerned area and (4) a Senior Officer from State
Environmental Impact Assessment Authority (SEIAA) of
Telangana State to inspect the area in question and submit
a factual as well as action taken report if there is any
violation found.

. The committee is directed to ascertain as to whether there

is any violation of Siting criteria, compliance of the
conditions imposed in the environmental clearance as well
as consent granted by the respective authorities, whether

the pollution control mechanism provided are sufficient to



curb the possible noise as well air pollution, whether on
account of the operation of the 9th respondent unit, there
is any damage caused to nearby water bodies as alleged
by the applicant and also environmental degradation and
if so, what are all the remedial measures to be taken to
restore the same apart from imposing environmental
compensation for the damage caused to the environment
on account of the alleged illegal activities of the 9th
respondent .

10. The committee is also directed to ascertain as to whether
the 9th respondent had exceeded the mining area or the
quantity permitted and if so, what is the excess quantity
mined on account of the alleged illegal mining and if so,
what is the quantum of compensation that has to be
collected towards royalty and penalty as per the
concerned rules and also the cost required for restoring
the damage caused on account of such illegal mining.

11.The committee is also directed to ascertain as to whether
there was any health impact on account of the operation
of the 9th respondent unit, within a reasonable distance
within which the possibility of the pollution may have

impact.



12.The committee is also directed to consider the question of
directions issued by this Tribunal in O.A. No. 03 of 2016
(Suo-Motu based on the news item published in “Eenadu”
Telugu Newspaper, dated 29.12.2015 Vs. The Chief
Secretary, Government of Telangana and others dated
05.07.2016).

13. The Telangana State Pollution Control Board (TSPCB) will
be the nodal agency for co-ordination and for providing
necessary logistics for this purpose.

14. The applicant is also directed to submit a set of papers
to the members of the committee immediately, (at any
date within a week) so as to enable them to file report as
directed without delay.

15.The committee is directed to submit the report to this
Tribunal on or before 10.03.2021, by e-filing in the form
of searchable PDF/OCR Support PDF and not in the form
of Image PDF along with necessary hard copies to be
produced as per rules.

16. The Registry is directed to communicate this order to the
members of the committee as well as the official
respondents immediately through e-mail, so as to enable

them to comply with the direction.



93
17.For appearance of parties anc@ filing of their responses

and also for consideration of report, post on 10.03.2021.

.................................. J.M.

(Justic K. Ramakrishnan)

........................... E.M
Shri.Saibal Dsgupta)

O. A. No. 23/2021, (SZ)
03rd February, 2021. Sr.






